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L30-6-95 	Mr.M.K.Choudhury, for the appli- 

cant, Mr,A,K.Choudhury, Add1.C.G.S.C. 
for the respondents. 

Appaently the, memorandum of 
fbb. ,&pPIk*t1e 	 charge dated 17-1-95 was issued for 
rorm and withintl*nt 	 I 

F. of g. 50- 	 1 imp Os it ion of minor peMt y.. H ow ev er, 

sited, vid 	the impugned 'order dated 1-5-95 read 
with ofder dated 23-2-95 amount to impo-

ttd 	 . 	sition of a major penalty. The order 
therefore illegal on the face of it 

The appeal preferred by the applicant 
dated 4-4-95 to the Director of Postal 

serices is still pending. In the 

circumstances issue notice before admi-
ssion to the respondents •t 	how cause 
as to why the O.A. be not admitted 
and the interim order confirmed. 

* 	Returnable on 3-3-95. Pending 
Admission the operation of the impugned 
orders is hereby stayed. 

Mr.A.K.Choudhury Addl.C.G1S.C. 
now seeks to appear for the respodents'.. 
However the notices shOutd be issued 
directly to, the respordents00  4011f--1 
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3-8-95 	Mr.A.K.Choudhury Addl.-C.G.G.S.0 
./ 	 •. for the respondents. No shaw cause 

-reply has been filed so far. Mr.Chou-
• 	

...: 	 dhury .eeks further time. It appears 

. 	 - - 

that the appeal pef erred by the appli... 
• 

	. 	on 4-4-95 has not st-ill being 

decidedbythe Director of Postal 
-. 	 . 	• 	 . 

 
S6rVitel Hence the matter is ad5ourned 

. 

. .•- 	 .... - - 	
. 	 for aission to 9-10-95 by which 

-date.the respondents shld file 
their show cause if any together with 

.. ... ..........
•. 	

. 

 

t he decin on the appeal. 

Copy of this order be supplied 
. ............... . 	 to MrA.K.Choudhury. 

rot 	

. 	 ., 

	

- 	

- Vice-Chairman 

lm 	 Member 

	

17.10.95 	
Mr M.Chanda/MR A.K.Choudhury,Adrj1 

	

•. 	C.. C • S • C • 

djourned to 3.11.199.Liherty 

to the respondents to f'ile show cause 

reply in the meantime. 
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- 	 3.11.95 	hr A.K.Choudhuru, the learned Iddl. 

C.G.S.0 prays for further time to file 

show cause reply. 

yv'  

Ov4A 	
Liberty to •1 	

for admissioa. 

/ eA 
• 	 . 	 - Member 	 Jice- hairman 
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O.A. 117/95 

11-12-95 

im 

Mr. K,Sharnia for the applicant. 
Mr,A.K.Choudhury for the respondents, 

Mr,Sharma states that he is awai-

ting instructions of the applicantn.. '-

view of disposal of - h departmental 
appeal,(djourned to 4-1-96. 

MeMe 	
Vice-Chairman 

1) 	 4 • 1 • 96 
	

Mjourned to 11.1.1996. 

wI 	
~4~ 

Me 	 Vice Chairman. 

pg 

16.1.1996 	 Mr B.K. Sharma for the applicant. 

Mr A.K. Choudhury, AddI. C.G.S.C. 
for the respondents. 

Heard the counsel for the parties. 

Judgment delivered. The application is rejected. 

Detailed order contained in separate 
sheets. 
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CENTRAL AD MIN ISTAT 1VE TR IBUNAL 
GUHAT I BENCH 	GU JA}AT 15 

O.A.No.117 of 1995 

Let o c: ec js iofl  16.1.1996 

AT ADMISSION STAGE) 

ShriLankeswar Das 	
PETU lONER(S) 

ShriB.K.5harn 	 ADVATE FR THE 

lb 	

* 	 PETrrIONER(S) 

/ 

VEBSS 
I.  

Union of India and others , 	 RESPONDENT(S) 

Shri A.K. Choudhury, Addi, C.G.S.C. 	
ADVATE FOR THE 

RESPONDENT(S) 

4 

THE HON'BLE JUSTICE SHRI M.G. CHAUDHARI, VICE-CI-fAIRMAN 

THE HON' BLE SHRI G.L. SANGLYINE, MEMBER (A) 

I. Whether Reporters of local papers may be allowed 
to see the Judgement? S 	

. 

2, To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair 
copy of the-Judgement? 

Whether the Judgement is to be circulated to 
the other Benches? 

Judgement delivered by Hon'bl 	Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.117 of 1995 

Date of decision: This the 16th day of January 1996 

AT ADMISSION STAGE) 

• 	 The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman 

The Hon'ble Shri G.L. Sanglyine, Member (Administrative) 

Shri Lankeswar Das, 
Sub-Postmaster, 
Chandrapur Sub Post Office, 
Guwahati 	 Applicant 

By Advocate Shri B.K. Sharma.. 

- versus - 

The Union of India, represented by 
Director General, Posts, 
New Delhi. 	 - 

The Director of Postal Services, 
Office of the Postmaster General, 
Assam Circle, 
Guwahati. 

The Chief Postmaster General, 
Guwahati. 

The Sr. Superintendent of Post Offices, 
Guwahati Division, 
Guwahati 	 Respondents 

By Advocate Shri A.K. Choudhury, Addl. C.G.S.C. 

O p_E_ 

CHAUDHARI.J V.C. 

Mr B.K. Sharma for the applicant. 

Mr A.K. Choudhury, Addl C.G.S.C., for the respondents 

•Under Annexure-2 the Mahila • Samriddhi Yojna was 

launched by the Central Government and operated through all rural 

DOSt offices. The applicant who was working as SPM, Chandrapur Sub 

Postoffice was instructed by the Sr. Superintendent of Postoffices, 

Guwahati, to open the MSY account at his Postoffice. He, however, 

refused to do so and took up the plea that Chandrapur is an urban 

area under Guwahati Town Delivery and not a rural post office, and 

therefor, the scheme did not apply. By Annexure-3 dated 15.11.1994 



:2: 	 4/ 
4 - 

the Sr. Superintendent of Postoffices clarified that Chandrapur was 

- under Chandrapur Gaon Panchayat and treated as a rural area and, 

therefore, his plea 	cannot be accepted and 	directed him 	to 	open 	the 

account at his postoffice. He was 	also, informed that the monthly target 

of his office was fixed at 100 accounts and that he will be held responsible 

for achieving that target including arrear since July 1994. He was 

also warned that any deliation from these instructions will be viewed 

seriously. Even thereafter, the applicant by Annexure-4 dated 12.12.1994 

addressed to the Sr. Superintendent of Postoffices, raised the contention 

that if he would open the account he would be showing disobedience 

'to the Directorate, New Delhi and the CPMG, Assam as well as to 

the Government of India and argued that for the reasons given by 

him çhandrapur could not be treated as a rural postoffice, and therefore, 

he would not be able to open the account for which he should be excused. 

This was treated as an act of disobedience, and therefore, a disciplinary 

nroceeding under Rule 16 of the CCS(CCA) Rules, 1965, was commenced. 

The charge was framed for violation of provision of Rule 3(I)(i), (ii) 

and (iii) of the CCS (Conduct) Rules, 1964 The -  applicant raised the 

same contention as noted above. The Sr. Superintendent of Postoffices 

negatived that argument and held that the misconduct was proved. 

He, therefore, imposed the penalty of reduction of pa by 2 stages 

in the time scale of pay for a period of one year, but, the applicant 

was 	to -earn the increment of pay during the period 	of reduction and 

on 	expiry 	of the period 	the reduction was not to have the 	effect of 

nostponing hisiuture increment of pay. That orderJ'ãs passed on 23.2.1995, 

Annexure-6. The order of penalty was, however, modified by the Sr. 

Superintendent of Postoffices by order dated 1.5.1995, Annexure-8, 

nd the period of reduction of pay was reduced from one year to four 

months. The applicant prferred an appeal to the Director of Postal 

Services, Assam Circle. By order dated 1.8.1995, Annexure-D to the 

written statement, the Appellate Authority - while confirming that the 

misconduct was proved took the view that the punishment as imposed 

was without due 'consideration of -the impact thereof on the pension 

- 	 and........ 
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nd other retirement benefits due to the applicant and for that reason 

nd considering the long years of service by the applicant further modified 

the penalty by directing that the reduction of pay would be only by 

one stage (instead of 2 stages) and that it will not adversely affect 

his pension. The direction that the applicant will earn increment during 

v he period of reduction and on expiry of the period of ,  panalty it will •  

not have the effect of postponing the, future increments of pay has 

been maintained. 

It is difficult to appreciate the stand of the applicant. 

Even, if the applicant -  was of certain opinion - as regards the nature 

of 'Chandrapur Sub Postoffice and wanted to read the scheme in a 

• particular way and felt that it may not apply 'to that postoffice it 

was not open to him to' disobey the directions of his superior officers, 

particularly when his plea was pegatived and when he was instructed 

by Annexure-3 to open the acccunt. This being a case of breach of 

discipline it will not be possible to ,interfere with the findings recorded 

by both the authorities as the enquiry was 'held in accordance with. 

the prescribed procedure and there is no illegality therein., That apart, 

the Appellate Authority has taken a very reasonable view and the pensionary 

benefits of the applicant has now been protected. The penalty has 

been reduced almost to a nominal penalty. We do not, therefore, see 

ny case disclosed justifying the admission of the O.A.  

The original appliáation is accordingly rejected. 

(G. L. SANGLYIr4$) 	• 	 (M. C. CHAUDHARI) 
MEMBER (A)f 	, 	 • 	 VICE-CHAIRMAN 

nkm 
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IN TTf CNTRAL ADMINITR7TIVE TRtr3UNAL : GUWWTI BENCH  

hri Lnceswar Das ...... 	Applicaht 

Vs 

The Union of India and, ors •.. flepondents. 

I N D E X 

Li 

 PppliCatiOfl  

 7nneuze 	i 12-, 

 MneXure 	2 - 14 

4, Ann'xure. 	3 	 . • 	I 

AnnexUre 	4 
fo 

6. innexurs 	5 \i 

7• Anne,ure 	6 

 Annexu 	7 

 )\nnexure 	8 	• 

 AnnecUre 

• 	 11. ?nnexure 	10 

- 
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BEORE THE CTRAt At*'IINI STRAVE TRIBJNAL; : (IJWAHATI BENCH 

Q.A. No. 	of 1995 

BETWEN 

Shri Laik.swar Des, 
Sub.Po etmaster, 

• Chas 	Su!,  Post Of fics, 
• 	Qwahti..781150. 

1icaat.. 

PUIE 

1, Union of Xndia 
rep rese*ted by Di. rector Geeral,Po ste 
New Delhi 120 001. 

2. TheDirector of Postal Services, 
Office of the Postmaster General, 
Assam Circle, (iwahati..78100 1 

PA 

3 The Chief Postmaster Genrat 
Meghot Bhaw, iwahati..1. 

4. The Sr. SUperinten1at of Post Offices, 
Giwaha 	.viaLon, 

awahati..782001. 

... 

DETAILS OP PP.ICATION 

1. PARE c1tLARSOF THE ORDER AGAI1S2 WI CU 
THE PLI CAON IS ME: 

The application is made against order under No. 

E 2/cMSY/93..94 dated 23rd Feb.' 1995 and Office order dated 

• 	 1.5.95 vide Nn No E 2/Z4S/93..94 issued by the 

)Øzxt Respondent No•  4, whereby thepay of the applicat is 

reiced by 2(two) stages fzom Rs1720/.. toRs.1640/... for a 

period of foz: months w.e.f. 01.06.95. 

• • 	
2.U RI S CTW N OP THE TRX BJN: 

• 	 The applic€rit decla res that the subject matter 

of the application is within the juxisdctjon of t)t a ibn'bl. 

Tribunal, 
Coatd. • .P/2. 



3. LX$TA; 

The applict further declares that the application 

is within the limitation periotprescribea.ua4 Secticn 21 

of the Mninistratiye Tribrnala Act,. .1985. 

• 	 .4 PZCTS OP THE CASE: 

That the applicant is a citizen of India and 

pannaatt reidentof Asiem and as such.. he is entitled to 

all the rights, protections and priv less guarenteed 

under the Constttuticn of India. 

4.2 	That the applicant is serving as the Su Postmaster. 

of Chandrapur &ib Post Offi Ce. Giwahati. 

41 	That the Cha*drur Sub Post 0ffice is covered by 

'lbw* Delivery List circulated by the reapondts from time 

to time. 	. 	. 

4.4 	That a scheme called t4ahila .Samriddhj YQJfta has been 

launchedy the Glovernment..and operated thioth all the 

rural Post 0  ffi ces. The scheme is £0 r jdg rural womi 

and according to the scheme, the aunts under this sc*me 

can be opergd 6aly in a post office having delivery jurisdjctic 

u.. OVer dapo4.tor' village. According to this scIme 

a depositor de&.ging to open an account wili make an applica.. 
tion in a prescribed foxn. 

A copy of the said YQjna is anaexedheeth 

as NNE 	 - 

4. 5 ThaLt rrsit to. the s4d YQJna, the reaponent 
• No. 4 iad a cir.  ar  dated 2e594 addresaed to all the 

ofltd, .. .P/3. 
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Sub Postnasters and Brçich Postmasters of rural areas wherein 

wherein the cir1laE of thern mrectorate dated 29.404. was 

forwarded. It was stated therein that Mahila Samd.ddhi Yojna 

(hereinafter referred to as MSY .lainchad by the Citral 

GOverz!nent and c crated through all rural Post. 0fficg is being 

watched and monitored by the Covernmant. It was stated therein 

that the Sub Postmasters will open the account in usial cPurse 

And c6mmanicate the account number allotted to the Branch 

Postmaatar/E.D. Sub Postmaster tkinuçti the 8.0. Slip. It 

contained the other guidelines fo r the MSY.  

A cOpy of the circ.itar dated 23.5.94 is annexed 

herewith and marked as 1NNEXURE..2. 

That as already stated hereiriove, the Post Offie 

wherein the app ii cant is ,x rki ng is not a rural Sub Post 0 ffi ce 

The respondent No. 4 isied a cicilar under No LX/TD/Sorting 

List dated 9.2.94 whereby the 'lbwn Deli very List of various 

Post Offices were xis dreulated.. Prom the list, it is clear 

that the Chandrapur Sub Post Office and the Chandrapur Mill 

Branch Post Office (which is a non...de,livery branch) are 

covered by the lbwn Down List and therefore, these offices 

dD.not cone under the aforesaid MSY Scheme. The alicaflt 

craves the leave of this 1on'b1a. Tribunal to produce a copy 

of the drcular dated 9 4 2.94 at the time of hearing. 

4* 7 	That the respondent N0 4 by a communication dated 

15.11,94 directed the applicant to open acounts in the 

Chandrapur Sub Postim Office and the Chandra Mill Branch Pt 

Office under it to reach the target of the scheme. It was 

alleged in the said letter that the applicant refused to 

open MSY accounts on the plea that Chandrapur was an urban 

area under Qawahati. Town Deli)ery. The respondent N0•  4 stated 

onta.. .P/4. 



that on enqui ry it was found that "Chandrur is no t a toai 

zattee. It is under Chidrapur Gn Panchayat and treated 

as rural area." The rèspoüdent No. 4 diEeoted to open MSY 

account at the offi ce of the applicant and allow the 

branch Postmaster, Chadrapur Mill Iranch Office to open' 

MSY account right from the next date. It was further stated 

that the target for the office of the applicant has been 

fixed at 100 accO*intà. 

A copy of the said letter dated 15. 11.94 is 

annexed here4th as AEJRE.. 

4.8 	That on receipt of the aforesaid letter: dated 

15. 11,94, the applicant subidtted his reply to the respondent 

No •  4 stating clearly that as per. Plirectorate l s letter 

and as per,  'Lbwn Delivery List of C.P.M.G., Qiwahati, the 

MSr is not required to beopened at Chaidrapux Sub Post Office 

and Chandrapur Mill. Banch Post Office and if the MSY accounts 

ate opened it may be treated as dl. sobedl. ence to the 

Directorate's order. The applicant also referred his XX earlier 

explanation regarding the same subject. The applicant further 

stated that there was no local people available in his 

jurisdiction for the purpose of ,  opening MSY accounts. The 

area covered by the PostOffice of the applicant are inhabita.  

ted by people mostly from Palasbari, Nalbari, Tarnplpur 

Rangia and also Sangladeshts 4. aad people f torn other parts 

of the States }fts area. covers the residene of A.5.E.L 

Project Quarters as well as quarters of Assam State Pertiliser 

Co to ration and, National Textile Co rpà ration. He further 

stated tInt there are no activities of Gaon Panchayat or 

Cofltd. • .P/5. 
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Rural Panchayat inthat place and instead the matters are 

settled by the Sub.visiona.t 0fficer of Pzagyotishpur 

and Pragjyotishpur Police Out Post. The petiticner also 

submitted instances wlEe inite of existence of village 

Development Cbnmd.ttees, the Post Offices of that area have 

not been entrusted with opening MSY accounts. The applicant 

further clarified that the Chendrur Mill Branàh Post Office 

is situated inside a mill which in turu is situated in the 

heart of the Chandrapur Ibwn. He also stated.that all the 

Sub Postmasters posted in Chazidrapur Sub Post 0 ffices were 

in receipt of B-Il clasè city benefits including H.R.A. 

since 1981 and therefore, the said Post 0ffi ce cannot be 

termed as rural Post Office. The applicant, therefore, 

intimated that in view of the aforesaid diffic.lties and 

factual position, he 411 not be able to open MS(. accots. 

A aopy.of the aforesaid reply dated 12.12.94 

is annexed herewith as ANEJE..4. 

49 	That thereafter by a Memorandum under No. E 21XS1 

Misc/93..94 dated 17.1 0 91, the applict was inforud that 

it was proposed to take acti cri against him under Rule 16 

of the CCS(CCA) Rules, 1965. The applicant was directed to 

file his representation agair t the proposed action within 

10 days.  A stato ent of imputation of tnt scan duct was also 

enclosed k1a to the said Menorandum. In the statement of 
it 

imputation xk±k was alleged that the applic ent was 

directed to open MSIC accøunt in his office under sevaral 

instuctins but the appLicant did not open any.MSY account 

nspite of clear instructicn a afld by the above acts the 

applicaiit failed to obey the instructions issued by his 

Q:nt& ...P/6. 
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supeor officers violating the provisions of Rule 3(I).(i), 

(ii) and (iii) of the .CCS (0)nduct) Rules, 1965. 

Immediately onx receipt of the aforesaid menoran-. 

dum, the applicant furnished his representation on the 

body of the imputation stating his defence. The applicant 

in order to áojd rapeatatiofl does not, state his reply and 

• 

	

	reply given by the applicant on 9.2.95 may be treated as 

apart of this application. 

A copy of the memo undiim .. dated .17. .1.95 % 

alongwith the statement of ;Lnputation and the 

.rly of ,  the applicant are annCzed herewith 

ANN  as 	 ___ 

4.10 	That t!iezeaftex  by an order undeL No. 

93..94 dated 23.2.95 issued by the Reapofldent No. 4 pay 

of the applicant .was.ordered to be zeiced, by tw.o stages 

for a period of ofle year with effect forn 1.6.95. 

A copy of the aforesaid order dated 23.2 95 

i a annexed herewith as' NEJRE.4. 

4.11 	That the 'appli ci t states that the aforesaid 

order. dated 23. 495 is thlutely illegal and not sistainab].e 

i n 1 a. The respondt N0• '4 had . served the meno zandim of 

charges under Rule 16 of the ccS(cci) Rules, 1965. NOwever, 

he had imposed penalty under Rule 14 of the said Rules as 

provided in P4.i1e 11(v) of the said Rules. Therefore, the 

order of imposLtion of major penalty is arbitrary, illegal 

and 4t1x Ut ju xi edi ction. 

4.12 . That the applicant states that before imposition  

ntd. •. . P/7,, 
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of the penalty, the disciplinary authority did not make any 

enqui ry, In the ab,sence of any enquiry, the aithority is not 

empowered to impose any of the penalties specified in 

nse (v) to (ix) of Rule 11 and as such, the order. dated 

23.2.95 is 'void ab.initio. 

	

4.13 	That the applicant enbrnitt'ed an appeal dated 

4.41695 addressed to the respondent No. i who is the appellate 

authority. The applicant in his appeal pointed out the 

illegality and prayed that the order dated 23.2.95•be 

set aside afid quashed. 

A copy of the appeal dated 4.4.95 is annexed 

herewith as NNEC!J RL,7. 

	

4.34 	That although the 'appeal of the applinant is 

pending before the appropriate..authority, in the meantime, 

the respondent No. 4 iseied an order dated 1.5.95 purporting 

it to be a corrigendum whercy the order of penalty has 

been substituted and it has been ordered that the pay of 

applicant be reduced by two stages for a period of four 

months with effect from 1.6.95. 

copy of the aforesaidorder dated 1.5095 

is annexed herewith as NNEE. 

	

4.15 	That the applicant •subnttted a number of rninders 

to the respondent No 6  4 praying for disposal of his appeal 

but, till date no order has been paèsed by the appellate 

authority. 

Coj.ies of to such reminders dated 5.5.95 and 

20.5.95 are annexed herewith as 2NNiUREs.9 &jQ. 

Oznt& ...P/$. 
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416 	That the applicant states that the order dated 

1.5.95 is not an order of the appellate antlEity since it 

is passed by the respondent N0 4 who Japaxa.d himself passed 

the earlier order of penalty. & nc a the appeal has not been 

disposed of as yet and since the order of penalty is to be 

made effective f,m 1.6.95 he has been constrained to approach 

this Iba 'ble Tribunal seeking the relief that theorder of 

penalty has not yet been iaosed inasmuch as the salary of 

the applicant for the nontb of June 1995 411 be be only 

on 30.6.910 . 

4.17 	That the applicant states that if an interim 

order as prayed for is not granted, the appliôant would 

suffer irrsparable loss and injury. The order of penalty 

is yet to be imposed and therefore, he prays that an 

interim order be passed before 30.6.95. 

5•  GEUND YOR RELIEF WITh 1EGA]J P1VIONS 

5.1 	For that the action of .the respondents in imposing 

penalty on the applicant is ar.bitrary, illegal and 

not sustainable in lae. 

5.2 	For that the order dated 23.2495 is absolutely 

4thout Jun sdiction and has been passed in colourable 

exercise of power. 

5,3 	For that the disciplinary aithonity having served 

the menorendum of charges under Thile 16 of the CCS(CCA) 

files, could not have imposed penalty under ibile 14 of the 

said Iiles. 

Coat d.. .P/9. 
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50 4 	For that the re,onUts are not entitled to 

• . pass any of the, penalty specd.fied in Clause (v) I to (ix) 

of Rule ii of the ccS(OA) Rules 4thout making any anquixy 

In the instant case, no enquiry whatsoever was made under the 

Rules and the 'applicant was dap:ived.of the reasonle 

oppàrtunity to deferit- his case. The imposition of major 

penalty pur.iant to a menrandwn of charge under Bule $ 

of the C.C.S. (C.C.A.) Rules is illegal and liable to be 

set aside and quashed. 	. . 

5.5 	For that the dis.plinary authority has imposed 

the penalty on the applicant witbout due process of law 

and the actions of the resporidants are violative of the 

prin4ples of natural justice and therefore, the irnpugzd 

order is not sustainable in la. 

5.6 	For that in any view of the matter, the impugned 

rds is liable to be set aside and quashed. 

That the applicant states that he has filed an 

appeal against the order of imposition of penalty. kbwever* 

the appeal is not diaposed of by the appellate authority 

but in the meantithe, the order Of penalty would be effective 

fm 30.6.95. As such he has no other alternative or 

efficacious remedy. 	 . 

7 MATTERS NOT PREVIOUSLY PILED QR PEN1XNG 
EPOREAYQT}ER QURT: 

e applicant further states that he has not filed 

any applicaticti, writ petition or atit regarding the subject 

ntd. . .P/1O. 
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matter against which thi s spplic ation has been made befc re 

any aut1x:ity or any other Q,urt of law or any other Bench 

of the Mbn 1 ble Tribunal nor• any such application, writ petition 

or suit is pendLng .befo±e any of them. 

8. R.EMjW;S -S0U.GHT , P0R: 

On the facts and circumstances, the applicantz 

prays for the followinq reliefs z 

8,1 To hold that the order dated 23.2.95 under No.E2 

E 2/MSY/91.94 issued by the respondent N0.4(Aiiexure$) 

is zillegal. 

8.2 To bold.the order dated 1.5.95 under No. B 2J14S/9394 

issued by the respondent N0•  4 (Mnexure.i8) is 

ill gal. 

8,3 lb set aside and quash the aforesaid orders dated 

23.2.5 and 1.5.95 

80 4 To grant t appnpriate cast to the applicant 

8.5 Any other relief ox reliefs 1x which the spplicant 

is entitled undes law and equity. 

9, 	 IOR 

The applicant states that prima facie the impugned 

orders are illegal, theefo re, ida an interim order may be 

passed staying the operation of the orders dated *3** 

23.2.95 (Mnexure..4) and 1.5.95 (kinexure..8), 

10. •... 	 - 

The application is filed through Advocate. 

cntd, • .P/i1. 
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ti. .PA.RTXQLARSOPThE.PO. s 

(i) •P.C. bbo 	: c 

Date 	: 

Payable at 	Odwahatio 

12. LI ST OF 1WIJQSU RES: 

As stated in the Index. 

V. ER E F IA T I 0 11 

I, Shri Lnkeswar Das, aged about 5) years# 

at p rent working as the Sub Pc stmaste r of ChafldrU r 

Sub Post Office. (awahati..781150, the applicant, do hereby. 

solemnly affirm and verify that the statements made in 

paragrhs 1 to 4 and 6 to 12 are tAte to my knowledge : 

those made in paragraph.S are true to my legal advice 

and 1 have not: suppressed any materi&. fact. 

And I sign this verificat on on this the 

day of June 1995 at Qawthati.. 

/te2cx 
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S. 	SMJIEIT FEALURES OP ?4AHILA SAMR1DHI YONA 

k) ! 

i) 	Th,s Scheme is, only foE adult rural women The. accounts: under 
this scheme can be opened only in a post; office ha,ing delivery 

• 	jun sdi ction over the depositor's village. 
110 Only One account can be opened by an adult rural woman of no re 

than 18 years of age.. 
iii) A depositor desiring to open an account will make an application 

in Pbrm A ((specimen copy attached)) to the concerned post office 1  
iv The deposit: will be accepted only in cash. 

v)) No account shall be opened with a deposit of less than PS. 4/-and 
all deposits sIuld be in a multiple ofs.. 4/- 

vI). The maximum amount that can be deposited in an atcount is Pa. 300/.. 

vii) 'Every deposit 411 have a lock..in period of one year from the 
date of its deposit and would earn, an incentive of 25% per annum 
subject to a maximum of PS. 75/pen annum, 

viii)) Only two premature withdrawals would be' allowed during a calend.. 
er year The amount of each such withdrawal not be less than 

• 	Ps. 20.. and'each withdrawal would be in multiples of Ps4- ((such 
withdrawals 411 earn incentive at the 'rateof 12 per cent per a 
annum. This incentive would be paid fo r every completed 30 days, 
ignoring the fractional period). No incentive 411 zbbepaidiif 

the withdrawal has been made within 30 days of its deposit. 

ix) On opening an account, the depositor will be issued a pass book 
bearung an account number, name,, of post office where opened name 
and add.ress of the deposito r, the first: deposit and the amount 

• of: incentive payable alongwith date on which it will be paid 
entered in i:t 	' 

NbD txan sfer of account woukd be penxni ssibl.e. Rowever,, an account 
can be, closed at: any timek& by the deposito 

xi) IIomthation facility as. in Savings: Account has been provided in 
the MSY In: t. event 'o death of the depositor,, full deposited 
amount with 25% incentive on itt: would be paid to the depositor, 

full deposited amount with incentive 'on tt would be paid to. 
the nominee/legal hei r. 

xii,) 	The Scheme is bat cove red bIr S? S. A, S. 
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D3PATNTOp POSTS INDIA 

, 	

. 	 OPPIC0L.THU 1 3i.SUPDT.OF 'POST OFPIE3 G'I DN, 

	

- 	 ••. GUW4.LATIs781OQ1. 

" 	 To,.  

1 The.Sr.P.M. Guwnhati G.PO. 
TV 	

2 The P.M. Guwahatj University H.0. 
3 All.apme Rural area). 

'V....; 

No.2/MY/R/9394 	Dated at Guwahti the.23-5-94, 
.. • 	 ,. 	

. 	 V 

V 	 ' 	 V 	
SUb$-Authoi'ising BPM/1D-Spm to iaeue aee booke in 

trespeot of Aahila 3anriddhj YojrIa. 
• j 

- A copy of. Directorate D.O. e  letter.No.354/94.,.SB III dtd 
-7. 	

- 29494 ojrou1ted vida :QPM/GH letter No.5B/r5Y/Rulinge/94 dated 
- - 

	

	 - - - 65_94 is forwarded - herewith -for your information,guidanae and 
- ncoc8eary action.  

or Sx-.SuiLof Post Offices, 
Guwahati .Dn,Guwahati: -781001. 

- - 	 7Copy4 bf theletter referred to above 

.. Tho4-Ma4a Sanriddhi Yojana (risr) launoheci by Central  ME 
- ,Gov- and operated through all ru.tl poet offioo, is being olosel 

watched axldTu*onitoredby Governuient, O. the basis' of various revie 
AOO'ndUctdd,:'.it, báebeindecided that• the depositor ehouldbc issued 

..;" 
.N$y.VPa8Bookhy.VthQI'Bp?4 	 OflVX'QOCitOf deposit from hex', 
'\after, 1  making the relevant 'ntries in it and indo.ting the P.R.nurr 

.wjl]. be indioated onthe reverse of the preliminary rcocit, to bc 
.. 	 4.giv'on to the c1ep6sitor he'8PM twill ,open the account in usual. cour 

.... 	 being done-no .a400ninunioate 'he 'aoont nunb r altoted tc 
..th'c B2N/EDSPM through tho B.O.e].i-p. On cpoipt of acoountnumbcr 

V 	 .V 	
Oftioe/BDSO, thq DBPM/EDSPM will. 	nd an intimatior 

,foi'. 'thia to 'the depoj,toz' and on prooentation ' Ot' V Lht preliminary 
jrcoei't by'the d o4.t4or;he 1t entrr th a000unt. nunbcr in rod 

V ' ,jnk on the M8 pass took,' preliminary rc'ocit n.ncI in the j ourr-
The prcliminary rcocpt will bo taken back and the IVISY Pee Book u 

would be handed ovc'r' to the depositor. Exoept for the ohanaci the 
V 	

- existing proceduref opening of. account in LDBPO/LD8O will oontir- 

	

as it is 	
•• 

 

2. The Divl 	31Oa would fic 	nximurn 1al.aiicc of thQ numbc- 
of M1 Pr%oS Book whl.oh can br,,kpt by th each  brcxloh poRt oi.fioc.. 
ifl'hifl juri&diotjon and will 'oommuniote tht same to tho 5PM, Ho.-
Eostmaatcr and the Sub Divi. •Inspotor. This limit will bcfixccl 

V 

dcpcding upon the local oiroutetances V e.nd reciuirc -ncnt of each Br 
.•. L'.O. The 8PM will iøued by the Bx'anoh Postmaster, A stock rcgir3t 

irt'tho following profortnn will bc'naintaincd by ee.ch ranch poet- 
• 	master. 	 • V 

. 	 j 

t VV  

V.  

oon.td.-2.. 	- 

, 	 . 

• 
-V  

q~ 
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76, 4  

STOCK itpISTrR FOR M3YPAIS3 QOOP '  

Datc No, of MSY No.of MSY No of M8 No, of lIST 	. 
Po.aó -books P/B isa- 2aae'boo1c . 2eø' books 	

L,alOXlOC .a.fl 

rrivod 	ued.' , B8U(d i' iUd fl 	'9 
• 	 . 	. 	' 	,iue 'of 	' 	'i..ieti bf:. 

uocd onc 	apoildd 
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•' 	 Ofle ! 	 f. 	, 

- T — 	2 	 i3' - 	 4 	, 	 — .6 -- 

4 	'I 	' 	 - 	. 	'* .' 	p 	 •, 	, 	', 	 . 	. 	 . 

CU1'Y AoOOunt.-Ho.--.AOO 4OUXktfiO. 	In.iti1. o 
X'COjVed. or 	BPI4/DSPM 

I .- 	• 	 •.•,_ 	. 	
- 	4t 	J4 	) 	 • 	.' 	 1• 

,• 	•.•r 	•' 	 •;.4 	
.. 	 •'-. 	

r 	 • 	 .' 	 -' 

7 
	 ' 	

1 9 	 r 
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When the account 4 nu'nb&'r is oomrnunioatcd/ZeceiV 	fxchi the AooOuflt 
1 	

offiôe, the samoAwil 	t ent ered in the atook rcaietEr'i the z'ele-, 
ant,OoLurnflflfla'&LaO inthc POSB journaland the signature book. 

'Thc inpeotiflg off3.4cers, while cexr'y±ng out the jnopcotion of the 
' • offioc should ensure that the qocount nxmbex' of rU. the 1I5Y PnOB 

boois hvo bcn reoeivt enc) ntex'ed agaihet •th relnflt cntriee in 
.4thp stock register.' It, may benOted-.that tkis øpvoil provision 

.e applicable only o 4 	,nd' to any other ache •1for which pass k 

'bpok e prcsoribed.t wpui,d'be:.the restonaibiLitY of thr DivL. 
• .an sub-Divi áfficerB to' ensure thqt the 148Y psa book itiot isourd 

by F.DBPN/FDaPM for ay a&ont other 4 than MSY wiradUlefl 

intention. These inatructiofls should; be i*Plcmcnted 1' 'on top 

, priority basis' nd ,proviaion-for 14SYpas8,,bOOk9 in..1l 4 LDsUb and 

,. 

3.ITh6irevieed4prooedUr.6yill oom'intoeffeOt from 1-6-94. 

- 	I,) 	
•4 	•••••_,• 	

1 	 44 

4 	 Ip ( 	 3d/..Erotni1aaY, 

c — 	 DireotD Gnc"r1.  

* 	' 	 4: r:'• 	• ' • I- 	. 	- 	
.- 	' 	' 	

• 	
- •- .4 . 	. 1 4 	 • 
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ON POSTAL SERVICE 
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D}P4RTr41NT OP POS'Pe INDIA 
JrflLUP u' Vrit Lift • rjU ' 	, ci4  rtiril' u 	I 	u U iU 

GUWAliATI$-71OOl 

To, 

Shri Lankewar Daa, 

$PM/Ohø1ndXaPUlf 590a 

NO.E2/M3Y/MieO/93-94. Dated at Guwahati the 15-11-94. 

8ubsAllDgec1 R'fu&L to open 1 ahi].a 3atnriddhi 

Xoj.na a/ce at Chandrapur B.O. and Chan- 

drapir Mill B.0. 

It in reported that you have refueed to. open MSY 

a/c at your  office and inatructed the 3PM Chaxldrapt.tr 14±11 

B • 0 • not to open MS Y a/a a on the platj 	ohandrapur  

an UDf3X1 area under Guiahati To,n Delivery. On enquiry 

T?iat Qbandtapur ita not a T wwn ratteex' it is 

under Chandrapul' Gaon anoh&yat and treated r4e Rural 

area. ifence your argument ic not acceptable, 

r1eae opet MSY a/a at your o±fioe ind aLlow the 

I%P4 Chandriapur til1 .ó. • to open 14SY a,c right from 

tomorrow and intimate the no. of MSr a/ce eo fax. Your 

office 'nonthly tartat han been fixed at 100 t./ce 

and you will held reaporoibie for chievorneUt of your 

ttrget including arreal' ethoe ju1r'1994. 

A'y d e liatior., f'o the abovr instruction will be 

viewd crio1nl-7o 

r.(iutdt.of Poat 0ffioca, 

(uwthrt 	uw,ahnti$781001 

- - 



ANNEXLJE..4 
16 

s/c1P/15_1994..1995 dt. 12.12.94 
at chandrapur, Giwahati..781150, 

Shri I. Pangernungsang, 
Sr. Supdt. of Posts, 
Guwahati Divi5ion, 
Guwahati..1. 

Sub : Alleged refusal to open Miila Samriddhi Yojna 
a/c at CIndrapur S.O. and Chandrapur Mill B.C. 

Ref : Your No.E2/MS/Misc/9 3-94 dated Qiwahati. the 
15.11.94. 

/ 

Sir, 

On your above .stbject and reference, I beg to state 

that as per the Directorate letter, the Lwn delivery list 
of C.P.M. C. of Giwati and the MSY ne,aire- 1 forwarded 
by you, there should not be opened MSY a/c here at 
Charidrapur S.O. and (iandrapur Mill B.C. If I Open it Will 
be, shown disobedience to the I)i rectorate, N. Delhi the 
C. .i ssam as well astotheCovt. of I ndi a. 

The photostat copies of all these d.rculars 
were sent to you along with my explanation on 28.7.94 
and again I am enclosing h/w. 

That sir, the Reporter of MS a/c was  the 
Instructor at 5onapur training camp who himself delivered 
lectures that you (trainees) open the a/c of local Mahila 
of the local Post Office delvery jurisdiction, not of 
other villages of other Post Offices areas. 

That sit, the local people are not available here. 
Most of the people are of Palasbari, Nalbari, Tamulpur and 
Rangia sides etc. Full of Bngadeii Mia d Mia of Silate 
and Silchar and some are Biharies and Nepalies residing at 
the Quarters of A.S..B. Project, Assain State Fertilizer 
at Corporation's quarters and Naticnal Textile Corporation's 
quarters etc. 

Regarding GaDn Panchat - I hve not seen my 
activities of Oson Panchayat or Rural Panchayat here. 

1 	. 	 Cont&..P/17. 
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Matters are generally settled by the S.D.O. of pragjyotish-

pur id Pragjyotishpur Out post. PragjyotishpuL is the 

oM nine of Guwiati. In Qandmari near Chandmari Masjidg  

Guwahati-21 there is one DLstrict Rural. Deve1opm1t Agency *  

it chaflnaEi is not treated as village. In my pnaga 

village, t1 re is one village Development C. ommittee. In 

Rupnagax Post Office, there is not opened MSY a/c as yet. 

Hence the Rural  Panchayat or Gn panchayat should not be 

the gromd for opening the MSY a/c. It will be as per the 

rules and regulations made by the Deptt. and made by the 

Gove3zflmeflt. 

That sir, I in not concerned with the Target of 

100 ac. I have not received any Target mflo  uPID this 

day and also I have not given any  demand from my end and 

no aj:rear lying in my office. 

The reporter concealed the note of my B.O. slip 

and colouring the note in another ways. The B.O.slip 
taken from the B.P.M. to sw you and to make it 'Pktostat 

whidi will be returned after photostat. But not yet 

returfled In the notb, I have not written as "An urban. 

area un'r Ouwahati town delivery". P1. see enelo sure..4 

Of coursein reply of another letter it was replied as 

"My B.O. is non-delivery, it has no delivery jutisdiCti°fl 

and fallen in town area.M 

The Chandrapur Mill B.O. is situated in inside a 

Mill. The Mill is situated on the heart of the Chandraptir 

town, as the ChandrapUr mame is appeared in the town 

delivery z*kp ii st. p1. see nclo sure- 2. 

That si r, the MSY a/c confined to EPM and ED 3M 

of delivery offices in interior places. The Chandrapur 

Sub Post Office is not E.D.S.0. it is a Departmental  

Sub Post Office and the SPM is also Departmental one. 

There is a matter of diity. An hence I cannot open 

MSYa/c_and my B.O. is non-delivery P.O. 4thout 

havi rig delivery_jurisdi cti on and hen ce is not al 10 wed 

to op en. P1. see enclosuxe_luflderlifled  

cbntd,. .P/18. 



That sir, the place ChanSrapUr is an iuortant one 

from the time of Raja Chendra I(anta, a man of Ivlayang 

of Nowng 1Lstzict. It was his noving place. 

Once it was selected for tbe capital of Assam.by 

the Assam G ye znmeflt. The late Mrs. I ndi ra Gari dh.i the 

Prime Minister of India establithed 'Adharsila&' for the 

capital of Assam, Pragjyotishpur by nan. But due to 

high cr)st of nney, it was not cx,nçeded. 

ChandrapuX is a part and parcel of .O.iwahati city. 

All sorts of facilities are there like Q.twshati city. The 

sane city Buses i.e. A.S.T.C. C.ty setvices running from 

morning to evening the staff buses and the school buses 

are also running in the same way all day long. Schools, 

College Examination Centre, Industries, Electric supply 

water sapply etc, are also there. And is nothing indiffere. 

rice from Guwahati in shape. Greater areas with larger of 

populatiOn of several races which fitted thS town. 

The Qiwiati - B..2 city fase (HRA) was also paid 

to all my e previous SPMs from 1981 So it cannot be 

separated from the Guwahati city. The name appeared in 

the town delivery list of Guwaiati. And hice it is town 

See closUte..2. 

That sir, the MSt reporter has set aside the rules 

of the 'vetrinent and damanded the WM, (handrapUr a 

fuliflezed Departmental and single handed Slab Post Office 

by 100 tartletis by hook or crook per nonth with the arear 

from July '94 where a AlQL9.is_not_justified at all. 
This may rightly be called unnecessaLyharasøfleflt. 

So in view of the facts stated above, as well as 

aring my period here, I would not be able to open_MSY 

a/c for which you are rejaested to execuse me - please 

sir. 
Yours f ai thful ly, 

sd/_ Lankeswar Das, 
Enclo : 	 8PM, charidrapur S. P.O. 

photostat copy of Directoz. Guwthati781150., 
ate letter. 	 12. 12.94 

" 

	

	of 1st page of 
'Ibwn delivery list. 

MSr Mnexure.1 

4•  B.O. Slip. 

, 0A1, K., 
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• 	 DEPARTT OF POSTS INDIA 

STANDARD FORK OF MEMEORANWM OF CRARGE FOR IOSNG 
• 	 MINOR PENAtjES (le 16 of the CCS(CCA) Rules, 1965) 

• No. E2/MS/Misc/9394 

VERNET OP INDIA 
MikUSTRY/OFFICE OF 
Dated 17. 1.951  

MEMORANDUM 

I, Shi Lankeswar Das, Deaignation - 5PM 

office in which working Chndrapur is hereby infor.ined 

that it is propsed to take action against him under rule 

16 of ccS( cCA) Rules 1965. A statement of the inrputatiofl 

of mi sconduC.t or misbehaviour on which action is proposed 

to be taken as mentiôie d above is enclosed. 

Shri Laneswax Das is hereby given an 

opportunity to me such represitaiiofl ashe may wish to 

make against the'propOsal. 

If Shri Lankeswar Das, fails to submit his 

rEresentatiOfl within 10 days of the reipt of this 

memo rándum it will be presumed that he has no rep res&itatiofl 

to make and orders will be liable to be passed against Shri 

Lankeswar Das expaxte. 

The xeceipt of the rnor&idum should be 

acknowledged by On ri Lankeswar Das. 

Sd/.. 

.sciplinary Authority, 
Sr. Sipdt. of Post Offices, 
Guwh ati Dn. Guwahati-. 1. 

To: 

1, Shri Laikeswar Das, SMP, ctiandrapur. 

Perna1 file 

'/i.lance file 

Spare. 	
• 	Contd,.. 

Wit 



- 	 ANNEJRE5 
cbfltd. 

Statnent of imputations of miscondUCt and misbeaviOUX 
in which action, is proposed to be taken against bhri 

Lankeswar Dàs, SpMe  thadrapur SO under rule 16 of CCS 
(ccA) Rules, 1965, 

Shri LaiJswar Das, SPM,, Chandrapur was directed 
to open MSY accouxi t in hi $ 0 ffi ce under several inst ruction s 
jsstted from Divisional 0ffi. Shri Des was lastly 
instructed undet SPOs Guwahati. letter No. E2/MSY/MiSC/ 
93-94 dated 15.11.94 to open MSY a/C in his office and 
fulfill the.target of MSY a/c in his office. But Shri Das 
did not open any MSY a/c in his office inspite of cleaE 
instruction issued by his controlling officer.. 

Shti Lankeswar Das by his above Mted act, 
failed to obey the iristru'cti1 issued by his superior 
officer violating the provision of rUle 3(1) (i)(ii) (iii) 
of ci S (cb nduct) Raler4 1964. 

67. 

SSP/GH 

Sir, 

The cause of nonopening the MS a/c i s already 

intimated several times, specially on 28.7.94 and on 

12. 12.94 with photostat copies of the ciLculars. 

That sir, I have not given any statement of 

imputation of misconduct or misbehaviour and not violating na 

any rules as raised by you. Rather I have properly and 

stEictly followed the rules of the ci culars sent by you 

your instruction letter also responded and stated the 

f acts of non-opening. 

The place Chandraptir is not a village. It is 

treated as town, recognised by your town delivery ,  list, 

paymentof HRA0f Cwahati B2 city fare and Guw&kati Pin 

Cbde serial i.e. Chandrapur Guwahati-781150. 

chanarapur, Pragjyotishpur and Qiwtati are at 

the same. Chandrapur is named as Pragjyotishptir by some 

offices here.at Qiendrapur. Pragjyotishpur Was the previous 

name of (3uwahati and hence it is town. 

0ntd.. 



2-f- 
so 	 Annex. •5 xntd. 

If you treat chdrapur as viil49e, then I iould 

not be posted at village P.O. a rigina].ly I applied fó z 

Guwabati Unit and alsd appointed in Qiwahati accrãingly 

as my resident at Guwahati. 

The following are the main cise of non_opening 
of MS a/cs in short : 

Directorate letters 
MSY Annexure.-1. against Chandrapur nofldeliVerY Mill B.O. 
Lbwn delivery list. 
handrapur Guwahatia781150.(5) Payment of HRA eLt 

(6) ChandrUr Departmental S.O. 
Guwabati B2 class cityfar 

() The SPN is departmental one. 

That sir, I like to work.under the juris.ctiofl 
of Rules made by the Deparnent and GlOvernment and not beyond 
it. Thi s work is allotted to the 3PM, EDBM and EDSPM of 

delivery of.ces in rural places only. 

It is actually not my works as you have ordered 
I am carrying out it. Nine (9) MSY a/cs have been opened 
so far. After that no Mahj].a has come. 

Kindly let me off from the charge sheet. 

Sd/1. Lankeawar Das, 
SPM thandrapur P.O. 
Guwahati781150. 

9.2.95. 
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Department of Posts : India : 
Office of the Sr. Supdt. of POs t Guwahatj Division : Neghdoot Bhawan 3rd floor : Guwahati * 781 001. 

'S.. 

No jfl E2/13Y/93-94, 	 the 23rd Feb., 195 

It war proposed to take aotiori a ainat Shri Lrn. cewar Des, 5PM, Chandrapur SO under Rule 16 	4 fc-CA) Ruie 	1265 in this office memo of even no, 	ecj7.Ol.93 on the following imputations of mis conduct and mis behaviour. 

Shz'i Lankeawar Des, 8P14, Chandr'apur was directea to 
open MSY accounts in his office under several. instructions 
issued from divisional office, Shri Des was lastly instructed 
underSSPOs., Guwahati letter no. ,E2/4SY/M/93..94da .ted 
15.11,94 to open !4SY accounts in his office and fulfil the 
target of MSY account in this office, But Shri Las did not 
open any MSY account in his office inspite of clear instruc-
tioris issued by his controlling offiô€r. 

Shri Lankeswar Das by his above noted act Paik to obey the instructions iued by his superior officer. 
violating the provisions of Rule 3(.1(ii)(iii) of CCS(Conduct 
Rules, 1964. 

This of Zire memo dated 17.01.95 was received by Shri 
Lankeawar Dar, 3PM, Chandrapur on 30.01.95 and he submitted 
his representation as under, 

)-'• 
The C$UB$a of non opening of JSY account is a1redy 

intimated several times, specially on 28.07.94 and 12,12.94 
with photocopies of circulara. That Sir, I have not Riven 
any statement of imputations of mis conduct or mis b'hnviour 
and not violating any rules as raised by you. Rather 1 have 
properly and strictly fo'lowed the rules of the circulars 
sent by you. Your instvuctions letter also reonded and stated 
the facts of non opening. The place Chandrapur is nut a 
village. It is treated as twon reoonsed b our Town 
delivTry 	payment of URA of Guwahati -2 ci y fare and 
uw'hati Pin code Aerial that is Chandrapur - Guwahati-

781 150. Chandrapur, Pragjyotishpur and Guwahati are all 
the same. Chandrapur is named as Pragjyotishpur by some 
offices here at Charidrapur. Pragjyptishpur was the previous 
name of Guwahatj and hence it in town. If you treat Chandra-
puas village, then I should nt be posted at vil1ae P0 
0ri.inally I applied for Guwahati unit anci also appointed 
in Cuwahati accordingly as my resident at Guwahntt. The 
following are the main cause of non opening of the fSY ac 
in Thort, 

Directorate letters 
MSY Annexure I 
Town delivery list 
Payment of HRA,oZ Guwahati 132 a*i class city fare 
Chandrapur-Guwahatj-781 150 
Chandrapur departmental SO 

7, The 5PM isdepartznental one. 

That Sir, I like to work undc'r the jurisdiction of 
Rules made by the departm'nt art1 not beyohd it. This work 
is alloted to he BPL4, EDBPF1 0  EOSPM of delivery offlces in 
rural places only. It is actually not my work as you hnve 
ordered, I am carrying out it nine MSY a/cs have been opencd 
so far. After that no inahila has come, Kindly let mc oJr 
from the charge sheet. 

Contd. . .2... 
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I have gone through the reprosenttion of the 
official very carefully and found that the reason adduced 
by him are not at all satisfactory. The Chandripur O is 
not a urban post office under Guwahati town. It is under 
Chandrapur GI'. undr Chandrapur Anchalik Panøhayat. The 
official was Severnl times tnstructcc1 to open M8Y account 
in his office. Fven my personal instruction failed to 
convinced the Si'M that he is bound to open ii? account 
1thout any argument. The nine MSY account opened t his 

oiT1wriirsistent request by the ASP(Pn) 
Gtzwahati against the willinJ3 of the Sk'M, Shri Lankeawar 
Dis. The official actually dazizamn deserves ecvere 
punishment. However, keeping a lenient view I disposed 
the case with the following orders. 

0 R D Eg 

I, Shri I. Pangernungsan, Sr. Sup1t. of Po8t 
offices, Guwahati Division, Guwahati ordered that the 
pay of Shri. Lankeawar Das, SPN be reduced by two (2) 
stages from .1720,00 to R.1640.00 in the time scale of 
pay k. for a period of one year with effect from 01.0.95. 
It is further dirpct;U that Shri Lankeswar Dan will earn 
increment of pay during the period of teduction and that 
on the expiry of this period the reduction will not have 
the affect of postponing his future increment of pay. 

.hri Lankeewar Daa 
/ 8PM, Chadxapuz, 

gj 

Copy to z. 

' 
	arkRr 

 Sr. Supdt, o'25NN, 
ngsang) 

t officee 
Quw&hati Divi5ion, Guwhati, 

1 0  The Sr. Postmaster, Guwahati GPO 
2-3. The Chief P140, Assein Circle, Guwahati 

4. Punishment Register 
5.6. PP/CR file of the official 

7. Spare. 

Sr. Supdt. ooAt offices 
Guwahati Division, Guwahati. 

0. 	0 , 



21NEXUR1 

I 

I, 

The  Di rector of Postal Se rvi ces, 
Office of the Post MasteE General, 
ASsfl citcle, 
Guwahati-78100 1. 

Through 

The Sr. &ipdt. of Post O:ffices, 
uwati Djvision, 

Me gho t Bhawafl, 
3rd PlooE, 
Qiwiati781OOl. 

And thugh SPMj, Chandrspux. 

JZ $ Departmental ipeal under Eule 23 of 
the Central Service s Cliassi fication 
Control & Appeal. Rules 1965, against 
the inpuied order dated 23.0 2.1995 

REP  : The Impu1ediOrde?r dated 13.. 02. 95 
corz*nunicated under (if fice 0-rder No.. 
E2/MSY/93-.94 passed by the Sr ipdt 
ofPost Office Oiwahati tttviaiofl. 

atr, 

th reference to tIe order date& 23.02.95 indicated 

in theirici reference quo ted gbovej, 1 have the honour to 

p refer a departflTen tal appeal under the afo resai d Rule 
indicated in the subJ act above chaflenging the order. 
under referencer 

The case: o1 the appeallarit in brief. is :- 

The Mbi1a Samridhii YOjna, a Central ,vt Scheme 
has been .lannched by the(bvt and. o.perated through all 

the, rural Post offix • Jte Scheme s for a&ilt rural. 

women and the accouflts under this Scheme can be openei 

only in a post office havinç delivery jun sdi ction over 

the depositors: village. 

2 	That the Sr SUPdt. of Post Officei (buahati 	- 

flLvi sian, by bbs letter. No E2/MSY/9 3-94 dated. 15. 11.94 

specifically di rected the appellant to open account in 

the Chendrapun Sub A Post office and the Chandraput Ni 

Branch under it to reach the target of the scheme The 
appellant in bbs reply dated 12.12.94 to the aforesaid 
directiOn had clarifiód his positiOn 

Contdi •000....../2 

Vot., I v 
41~- 
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for non-opening of account in the said post office under the 
schne.. 

A copy of the aforesaid reply dated. 12.12.94 is 

annexed heretO as MnexureA. 

3 	That the contention of the  app.eULant is that the 

Chandrapur Sub-POst Office is Covered by tn Deliei:y list 

circulated under 	SL/W Sorting list dated 09.0 2,9 4*  

under the siiature of the, Sr Supdt of Post Offices. (.twahati. 

di vi sion an dk  as.: such the Chan dr apu r Sub-Post 0f.ce and the : 

Chandrapur Mill Branch Past': Office ((Which is a non-delivery 

branch) 	not come under the aforesaid schne 

4 	That without convincing the: appellant with records 

and authoritieo thg sai 	.*ipdt: of. Post Offices,  has 

served Mimrendunt of charge under the Ible and in the fo, 

for imposition df minox punishment, dated 19.03.94 with the 

äharge of .,scondugt; and Miisbehav:bour. 

A copy of the aforesaid Meua of charge dated 19.0 3.94 

is annexdd hereto as Ann re 'B' -- 

5 	That the appellant: had furnished written statenents 

against theMei* of charge on 09.0 2.95 explaining his position. 

A copy of the afo resai.d written statenents in defence 

kz is annexed hereto as kmezre-- 'C.' 

6 	That the aforesaid Sr Supdt of It Post: Offices has 

Passed on order under Io. E2/MSY/93-94 dated 23.02.95 and 
sent to the appellant per registered postwhich has 

been received by the appellant on 02.03.95 imposing a. major p-
penalty of reduction of pay. ' 

A copy of the aforesaid order dated 23.0 2.95 is anne-

xed, hereto as Ann exu re- 

hat the appellant after perusal of the aforesaid 

Contd ........... 3/ 



impugned order prefers this appeal under pro.vision of 

the above Thile on amongst. other the fo Uøwin g ;  GF)UNDS 

a)) 	Fb r that the: disdplinary autix) nt: had served 

tbe? Memo of charge under Rule 16 of the CCS/CCARu1es, 1965 

but hasirnposed penalty under Rule 14 of the said rule 

as provided in Rule 11 (V) of the said Rules and as 

such the order of inposition of the major penalty is ar 

itary and illegal which is liable to. be set aside.. 

Ibr that no. ordeE under Rule 14 of the said Rules 
imposing any penalty specified in clauses () to (IX) 

of Rule 11 shall not bemade except after an enquiry 

etc. i.n the instanti case no enquiry was made under the 

Rules and as such the order at ?nnexure.. D imposing 

majo r p n al ty of this appeal, being i U egal and yb I ati ye 

of Rules, is liable to he sot aside. 

c) 	For that the disd.plinarv autritv by iong 

the said penalty on the qrpellant wit1ut due process 

of law which is violative:of the principle 01. natural 
justice and as such the said order atnnexure.- ''D' 

is liable to be set aside 

ict irs, there fo , respectfully prayed that 
yoxr: Inour would be pleased to admit: the appeal and. 
after perusal of records and kiles, pass an order se.. 
tting aside and quashing the aforesaid order dated 23.02.95 

(Annextre-'D' ) and/oz pass such further or1other order or aE 

orders as toyour )nour would deem fit and proper to give . 
relief to the appellant. 

An& for this act of your Jd.nthess the humble 
appellant: will, remain ever grateful to you. 

Ybirs faithfully 

S.D. 

I.; a4 il,' 
gg 

(Lankeswar Das) 
Sub.. Post Master 
chandrapun P0 

Gawahatt 781150 
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Department o. Post nlia; 

Qfficeof the. SE r  Supdt. of POsT: Qiwahati Division : 
Meghcbot Ehawan 3rd faoo)r: G.twaha ;781 00 1. 

S.. 	 .•. 	 S.. 

CO R R Z. GENDUM: 

The foUo4ng may be. substituted in this office 
memo Of even nO. dted 2340 2-95.. 

OWRVE 

1,, Shri Z. Pangernungsang, S. &pdt, of Post 

offices, wahati DiVi sion, Giwahatioders that. the pay 
of Shrj Lkeswar Das, 5PM? Charapur be reduced by 
11 2(two). stages. f romi 1720.00 tQ .1640,00 in the time scale 
of pay of Rs, 1400..2300,00 for Eperiod of four nt,,'I* 
w.e..f. 01.06.95.tis further directed that Shi Lankeswar 
Das,3 will earn increment of pay duing the period of -  reduct.. 
on and that on expiry of this period the reduction will 
Rut not have the effect of postponing hi*s future increment 

ofpay. 

I.. Pangemungsang 

Szr. &ipdt.. of Post offices 

Qwahati Division,, (iwahati,. 
the: May 1, 1995 

Nc E2/MSi/93.94 

1. iIhxi.: - Lankesw&,VDa'Si SPM,  Chendrapur,  
2. 	The 'Sr. PM? Giwahati. 
3..4 	Chiief PMG (Vig), Aasam Circle, (zwahatj. 
5,, 	Punishment regi ster 
6..7 	PP/eg fiXeof. the offical 

(1. Pangemungsang), 
Sr.. $ipdt, of post offices 
GUwahat. DivjSjo, Qwahati. 

04 0 
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REMINtEa 

TO 
The ttectOE of.Bostal Services, 
Office of the Qief Postmaster Gene,a1, 
Assarn Ci. rcie, Meghdot Bhawan, QiwahatL 1. 

Through the Proper channel, 

Dated Chandrapur the 5th Jtine 19950 

Sub : Appeal against order,  No.E2/MS/9 3.1.94 
dated 23, 2.95 of SSP/G13..i of Guwahati 
tdvision. 

Kindly refer to my appeal dated 4.4,95 subndtted 

on 10.4.95 regarding MS1S  Noresult has beenreceived 

till today. Ny pay rethtion will be effected from the pay 

of Jtlne 1995. 

Kindly dO the needful before paym 1 . 

YOu& 	itu]l. 

(LankeswarDas ) 
SPM, .1afldrapuzP.O. 

• 	 Guwahati-.781150. 

* 



NNEXURE..iQ 

The Director of Postql Services, 
Office of the Postmaster General, 
Assan CL role, MeghdDot Bhavan, Guwahati. 1. 

Throui the proper channel 

Dated at thidapur the 20th May 495, 

ab : peala gain st order NO.E2/MS/93..94 dated 
23.2.95 of the Sr. Supdt. of Posts, Qiwati 
.vi sion, iwahati- 1. 

Sir, 

Kindly Efer to my appeal dated 4.4,95 submitted 
on 10.4.95 regarding above 	Itt subject. No information 
received as yet. 

Kindly make haste fo r doing the needful 

Yours faithfully, 
• 	Sd/.. 

20.5.95 
(Lankeswar Das ) 

5PM c1iandrapur P.O. 
Guwahati 781150 Porwardedto 

The S/Gi.. 1 for favour 
of sending to the destization. 

SW... 
Sub..Poetmaste r, 
Chandrapur, 
Guwahati...78 1150. 
Dist1  Kemrup,(Assam). 

V  V ~P'g  
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In the matter of.;-

0.A.. No.117 of 1995 

Shri Lahkeswar.Das 

.... Applicant 
Vs 

Uhior, of India.& others 

Respondents 

tritten, statement for and on behalf of Respondent 

NOS.1,2,3,& 4 9  

'f 	ivt7cc2senior Superintendent of 
Post Offices t  Gu6ahati. Division p  Guwahati t  do hereby 
solemnly affirm and say as follows 

ram the Senior Siipdt..of Post Offices,Guwahatj 
Division,Guuahatj and, Respondent Nb.4 in the above case. I am 

acquainted with the facts and circumstances of the case. I have 

gone through a copy of the application served onme and have 

understood the contents thereof. Save and except whatever is 

SPecificall'y admitted in this written statements, the other cont-

entions and statements made in the application may be deerned to 

have been denied. I am competent and authorjsed to file the written 

statement on behalf of respondents NOs.1,2 & also. 

2). 	
That the respondents beg to state that consequent on 

introduction of .  ISY.scheme Sri Lankesuar Das SPII/Chandrapur was 

trained in ISY work. He was directed to open PSY accounts in his 
Office ,

under several instructions Issued from D.O. But Sri 
Das 

didnot.o.n any tlSy accounts in his office. Lastly the 
SPII was-

clearly instructed to openjisy aQcounts.jn his office under this 
f fIce letter 	

But Sri Das did 
not obey. the orders issued from this office Therefore the officiaj 
uas.chargesheet9d under. Rule 1 Of CCS.(CCR) rules 1965 under this 
office.memo No.E2/11y/93_94, dtd.17-1_95 Since the official could 
not satisfactorly defend his case, the 

official was punfshod with . 	the penalty of reduction to lower time—scale of pay by 
two stage 

\Without. cumulative effect under this office memo dtd.23_2_95, 

- 	
. 	 Contd..p/2_ 
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Latter Sri Das appealed to the Director of Postal Services Assam 

to review his case and on 1-8-95 DPS further reduced his punish- 

ment. with the penalty of reduction . .t'o lower time scale of pay by 
one stae without cumulative effect. 

2) -. - That with reference to the Staternents,..rnade in paragraph. 
1 9 2 1,3 & 401 of the application the respondents have no comments. 

That the.statements made in p'argraph 4.2 of the applicat-
ion are admitted. 

4). 	That with reference to the statements made in paragraph 
4.3 of the app..ication the respondent beg to state that Chandrapur 
is not a tbwn-deiiIery office under greater Cuwahati 

51 	That the statements made in paragraph 4.4" and 4,5 ef the 
app1ication are admitted. 

That. with..refe.rence..to. the statements made' in paragraph 
4.6 of the application.the .rsponde,nt beg to State that, Chandrepur 
is a,rural post'.office. 	The circular' No.11/TO/Sorting list,dtd. 

• 
1'iP 

9-2-94 is a fdding letter.of "town deliveryjjst'. 	but the name of 
Chandrapur donot appear in the 	"lT'own delivery List", 

7 	
That with reference to thd statements made in paragaph 

4 0  7 o.f the appl.icatio n the respondents . beg. to state 'that Chandrapur 
\ is. under Cha'ndrapur G"aon panch'ayet and treated as. rural area the 
\target of I1SY for. each sub post: office is 1000 Ihd for each branch • 	. p'ost Officei is 	500'. 

8)' 	
That with reference to the statements made in paragraph 

4.8 of the application the respondents beg to state that, but it is 
not agreed on the øoint th 	 4 	- - 	 o 	 Tnere3 is Chandra.- 
pur gaon pnchayet office and thR.BD0 Chandrapur and both the 
offices are located at Chandrapur. The Sub post master Chandrapux' 
is not being p -aid B-li class ity allowances inclbdjng HR.A. 

	

9) . 	That with reference, to the st:atements made in.paragraph 
4.9 of the app)iicatjon the respondents have no comment. 

That the statements made in paragraph 4.10 of' the appli'cati 
n are admitted.  

	

11) ' 	That with reference to the statements made in paragraph 
4:.11. of the. application the respondents beg to tate that the 
official was chargeaheeted under ruls-16 of CCS (ccA) RUle 1965 
and punishment was awarded under the 'Same rule 

"minor penalty" 

Cont'd.p/ 
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• 	 12) 	That with reference to-the statements made.in  paragraph 

4.12 of the application the respondents beg to state that since 

the penalty impassed was;a ,minor..on9..itI.waS not. necessary to make 

any further enquiry. Peviously.ii.t_wasa part. of rnajorpenalty.byt 

• 	 came 

12_3/91_Vf. 9 dtd.28-10-91. 

13). 	That uith.reference .to.t.he..statements •made. in paragraph 

4.13 and 4.14 of the application the respondents have no comments. 

14) 	. lThat.uith reference to..the. statements mada in paragraph 

4415 of the application the respondent.s beg to state that. the 

py.er-of the -applicant.-was .fdd. .tc..-th.e .flP-S.GHY and appellate 

authuity already modified the punishment order on 1-8-95. 

That..uith-refer.ence to-.the.statements made.inperagraph 

4.16..Of. the application the  respondents. beg.to ..state that the 

rderof..punishment given by the. disciplinery..authority and the 

same of appleatauthoritv are effective w.e.f. 1-6-95. 

is): •. That'..with reference to the. statements made in paragraph 

3 	. 	
4617 of the application the respondents have no comments. 

j 17) ...- ..iThatthest'ateme.nts.made..in paragraphS.j, .5.2. and 5.3 

of the application not admitted and are incorrect. 
-. . - . 	 ,... 

That. uith..reference..to. the -statement ..made.in paragraph - 
d%9 .4 of the application the..responden.ts. beg to.state •that, the.. 

\,ORuje...Ir of..the CCS.(CCA. ruleamended with effect from 25-8-90. 
___ 

	

• 	 nd it treated as minor penalty. 

	

- 	 • 	. 	-................... 
4b,  19) 	. That..the..stàtements.. made in.par.agraph 5 . 5 of the 

application not admitted and are incorrect'.. 

20)_ That with reference to. the.statements made in.paragraph 
• 	E.6. of the application the respondents have no c,ornments. 

21) That with reference to. .the. statements made in paragraph-S 
of the application the respondents. beg to state that the appeal of 
the applicant has already been disposed by the .appileet authority 
after reducing the punishment. 

22' • 	 That uith..reference to the Statements made. in paragraph-7 
of the application the respondents have no comments. 

23)) That with reference to. the. Statements made in paragraph 
8 0 9 	& j.O of the application the respondents have no comments. 

/ 

Contd. .p/4- 
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24)' 	• That 'the •applicants are not entitled to any 

relie f sought .for.in the. applibation and the same is liable 

to be dismissed with costs. 

2&) 	.11hat the.Respondents.zcrave leave of filing ' 

add 1. uritten statement if situation so demands. 

I 	R I F I C A 1 I• 0 N 

'XS ni or  Superintendent 

of Post. Offices, Guwahati Division, Guuahati, • do hereby 

declare that the statements made in this written statement 

are true to my knowledge derI'ved from the records of the 

case. 

	

this Verification on this the 	day of 

October, 1995 at Guwahati, 

• 	 • 	 ' 

Sr. 	 of 
TIat 	, 	igr-781001, 

Owwathati Division, Guwaha—.78001 

—oOo- 

/ 
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D2RTfl.NT OF PO:i' 	I::rE 
OfFL3E Oi? TE S SJPDT.C.F FOST OIJ G11  

J.tIATI:-781001. 

To 9  

hri L ikcswr Dac, 

z.3.O. 

C.L 2/M3Y/Misc/93_94, Dated at (ur'1is.J. t.tc  

Sub:-Al.lcgccl Refusal to ooen rthi1 rnriddi -1i 

Ioona, a' /cc,  at Chendrapur S.O. and Chn-

drapur Mill B.O. 

It is reported that you have rfued to open flSY 

a/c at your office and instructed the BPN C ndraur iiil1 

BO. not to open MSY a/cs on the plea that chatdranur is 

on urban are& under- uwahati Tn Delivery. On enquiry 

it is found that Chendrapur is not a Town rtteer it is 

under Chandraur G-aon Panchayat md treated ns Rural 

area, Hence your argurnent i8 not acceptabic. 

Please open DISY a/c at your Office aid allow the 

BPM ChandraDur Mill B.O. to open MSY a/c riht from 

tonorrow and intimate the no of MY C/cs s far. Your 

office nonthly target has bcen fixed at 100 a/cs 

and you will held responsible for achievement-of your 

target includ.ng arrear since july'1994. 

• 	
Any deliation from the above intructjn will be 

viewed seriously. 

j S.Supdt.of2o5t C)fflcc5, 

r 

Guwahati Dn uh-ti -781001 
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ST&DART) FURn,  OE XXXORMDUM OP CILJ(Gi+ FUi.. Ir'WOSTL2G 

IImQR Pi xiri (iti. 16 of the 003(CCA)Ru1.t,e 1965) 

GOVI.RNICIT, O.. 2DIA 

Mm11Y/offxo  
• 	 V 	

-. DATJs. 	.fP*7 f7 

V 	 I V)LVLQ RA 	t7 L' 

1 • 41ri ____________________________ _)aignatien 

oU'ioe in iihjoh working  

is hcrehy iforc* that it in pro.oed 

to tcke aotion against him under rule 16 of ccs(coA) Eules 

1965 A tatoernt Of the imputstions of rioondtot or mie.. 

bohsviour Cu which iiotS.ori ie propose& tolip t&er se 
mentioned b13ve in .nol.ee?t. 

20 	 te herob 

&iven en oppez'tmity to me such repro istinttion e'ho may  
• 	

wie1 to nike bgsinat the proeøu2. 

If øhrL 	 V_ 	 to.ila to 

biit his repreeentrti.n vithin10daie of thareoei:pt 

of tie meorendum it ttill be ,reouod that he hau no 

pZttG to tXiO ond vraors will be Uzb.ø to be 
V 	 ',aseed e irtø 1 'hj 	 S  4 	 W ' 	 V_•__V 	 -4 •.b' 	WO 	V 
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Statement of imputations of misconduct and misbehaviour 
in which action is proposed to be taken against Shri 
Lankeswar Das, SPM, Chandrapur SQ uflder rule 16 of CC 
(CCA) Rule. i5.  

Shri Lankeawar DaB, SP?, Chandrapur was directed 
to open MSY account in his office under aerveral instruc-
tion issued from Divistonel office. Shri Das was lastly tx 
instructed under SSPOs Guwehati letter no. E.2IMSY/Misc/ 
93-94 dated i5-11-4 to open MY a/c in his office an 
fulfill the target of MSY a/c in his office. But Shri Das 
did not open any MSY a/c in his office ins,ite of clear 
instruction issued tk his controilng officr. 

Shri Lsnkeswr Das by his above noted act 
failed to obey the instvact ton tssu1 by his superior 
officer violating the provision of. rule 3(1)(i)(ii)(iii) 
of CCS (Conduct) Rules, 1964. 

I 
	 0I 

£U1.cabal Co4  
Stanalta Conne 
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Statement of imputations omisconduct and misbehaviour 

	

-. 	in which action is proposed to be taken against Shri 
Lankeswar Das, SFM, •Chandrapur, SO under PUle 16 of CCS kccA) Rules, 1965.  

	

:j 	 - 	- 	t 	•f 	. 
\' 	

•ShriLankeswar.Das, SPM, Chancirapur was directed 
to open NSY account 'in is'ofieJLindr sérveral instruc- 
tion issued from Divisjonaloffjce -  Shri Das was lastly ± 

-' instructed under. $SOs Guwahat.i Llettr no E2/NSY/risc/ 
93/4 1atèd 15.-i'1-4 to 'open-MSy a/c in hi office and 
fulfill the target of MSY a/c in his ,offioe. But Shri Das 
did not, open any NSY Q/Q in is ffic& insite of clear 
intüc.tion 'isèdb his controlU.ng  officr0 

ned act 
failed, to bey the instruction issued b' J-'12 'superior 
officer, violating the provlsicn ol' rue 3(1)(1)(ii)(iii) 
of Q€S (condut Rdles,  
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% .-' :'- - • 	\ 	Department of Posts : India : 
Office of the Sr. Supcit. of POs : GuwahatjDjvjsjon 

3rd floor : Guwahatj : 781 001 

	

- 	 00 •.a 
No E2/MSY/93_946 , 	 the 23rd Feb., 1995 

It-was proposed to take action ajnst. Shrj Lankeawar Das,SPM, Chandrapur SO underRule 16 of CCS(CCA) Rules, 1965 V . f011owing n  thisoffice memo of even no. dated .1701.95 on the  imputations,of.mjs onduct and mis 1  behaviour. 

	

• 	 Shri' ankeswarflaSpM Chandrapur was directed to open MSY accounts'jn his office under several tflStUCtjo 
issued from di.visionai office. Shri Das was lastly instructed under.  SSPOs., Guwahati letter no, E2/ 1,7SY/lvijsC/93_94 dated • 	,. 15.11,94 to open NSyaccounts in his office and fulfil the • 

	

	target of MSY account in this office. But Shri Das did not open any MSY account'jn his office inspite of clear instruc- • tions issued by his controiji" 

	

ng officer. 	V  
Shri Lankeswr Das by his abov noted act 	L-to obey the instructions' issued by.. his superior offier 0  

	

• 	violating the provisions  of.Ruie3(1(jj)(jjj.) 
of CCS(qonduct) Rules, 1964. 

V 

This office memo dated 17,0195waSecejved by Shri 
V 	Lankeswar Da, SPN, Chandrapur on 30.01.95 and he ubmitted 

his representation as under. 

	

V 	 • 	

V 	 V  

	

• — 	
V V 	 The cauKof 'non opening of MSY account is already 
intihated several t±mes specially on 28.0794 and 12.12.94 

• with photocopies of cjrcuiãrs. That S1r I have not given 
. any statement of impiltationsof mis conduct or mis behaviour Vt 

	

	

', and not violating any. xules as,raisd by you. Rther I have 
•proprly and, strictly folowed, the rules of the. clrculars 
sent by you. Your 1flstnucj05 letter also ronded and stated 

	

• 	 the facts of non opening. The place Chandrapur is not a 
• ,village b  'It is treated as twon recogrised by your Town 
deiivery' list, payment 'of NRA of Guwahati B-2' city• fare and Guwahati' Pin1 codeeria1. that is Chandrapur — Guwahati- 

	

V 	 ,• 	 781 150 0  Chandrapir; .Pragjyotishpur id Guwatiatj. are all • ' 	
the same, Charldrapur.jsnamed.as  Pragjyotjshpfr by some offices here at Chandrapur. Pragjyptishpurwas the previous V 

name of Guwahai and hence it is town If you treat'Chadra_. 
•putLas village, then I should not be posted at 'village P0 

V 

	

	 Originally I applied for Guwahati unit and also appointed in Guwahati accordingly as my resident at Guwaha-Li. The V 	 , • following are the. main cGuse of non opening of theV MSY äcs • 	 V 	short 0 	 ' , 	 V 	 - 	 • 	 •• V 	 • 	 - V 	 • 	 V 	• 	

s' 	
V,V 	

• 	
V 	 V V 	

V 	 I 	V 	 V 	

• V 1. Directorate'let'ters 	 V V 	

' 2. MSY Annexure I V 	 - 	

• 	 V • 	3. Town delivery list 	 • I  

	

V 

V 	 V 4 .Payment of.HRA of Guwahati B2 zak class city fare • 	V 	50 Chandrapur_GuwalVatj_781 150 V 	, ,• 	• 6. Chandrapur departmental SQ 	, 	• V V  
• ' 	'7 The 8PM is departmental one. V 	

• 

 

That Sii, I lIke to work under the jurisdiction of • V 	 Rules made by the department and nOt beyohd it. This work • 	is alloted to heBPM, EDBPM, EDSPJYI of'delivery offices in 

	

• • 	ruralplaces only. It. is actually not niy work as you have 
ordered, I am carrying out it nine MSY a/cs have been opened 

	

• 	• 	so 'far. A'fter that no mahilahas come. Kindly let me off.  

	

• 	, V 	
fom the charge sheet. 	 V 	 V  • 	c 1• 	 V  • 	' 	 V 	• 	

/ 	Contd0.020., 



2. 	 - 

I have gone 'through the representation oVthe 
official, very carefully and found that the reason adduced 

	

r• 	 by himare not at all satisfactory 0  The ChandrapurSO: is 
not a urban post 'office under Guwahati town 0  It is under 
:Chandrapur GP. under Chandrapur. Anchalik Panchayat. The 
official was severai,times instructed to open MSY account 
in his office. Even my personal. instruction failed to 
convinced the SPM.that he is bound -to open IISY account 
without any argument. The nine MSY account opened at his 
office was due to persis -tent'request by the' ASP(Dn) 
'Guwahäti against thewilling ofthe SPM, Shri Lankeswar 
Das. The official .actually dRsirwx deserves severe, 
punishment 4  'However, keeping a lenient view I disposed, 
'the case with theHfollowing orders. 

O R D E R 

I, Shri I. 	 sang ,Sr, Supd.t. of Post 
offices, Guwahati' Division, Guwahti ordered that the 
pay of. Shri LankeswarDas, SPM be reduced by two (2) 

• ' 	stages from Rs172000 to I01640.00.1n the' time scale of 
pay & for a period of.one' year with effect from 01.0t095. 
It is further dirct.c that Shri Lankeswar Das will earn 

p. incrementof pay ,during 'the 'period"of 'reduction and that 
on theexpiry o,this period the reduction will not have 
the affect of postponing 'his future increment of pay0 

	

- 	 I 
• 	 ' I 	 , 	 • 	

•1 

	

* • 	, 	, 	 ' 	
' 	 I 	 ' 	- 	' 	' 

/ ShriLankeswarDas '  

	

SP, Chandrapur, 	 Guwahati Division, Guwahati, 

gy 	:- 

	

• Copy to ':-.• 	, 	- 	 - 	' 	- 

- '1 The Sr..Postrnaster,Guwatj'GpO 
,2-3 The Chief PMG, Assam Circle, Guwahati' 

• 	- 	 , '4 Punishment Register 	 ' 	• - 
• 	' •• ' 	 ' 	' 	

• 	5-64' PF/CR'fie of the official 	- - 

	

7 Spare, 	 ' 

(I 	
ffes- 

	

- • • 	- 	• 	Sr. Supdt. 	ft 
Guwahati' Division, Guwahati 0  

I  el 
Ilk 

	

- 	 •o 	• 

	

F' 	 • 	' 	- 	 H 

I 

• 	 - 	 , 	 - 

H'' 
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Department of Post : India : 
I 

	

	Office of the Sr. Supdt. of POs : Guwahati Division : 
Meghdoot Bhawan 3rd floor : Guwahati : 781 001. 

0s 	 0. 

CORRIGENDU•M 

' 	I 	- The following. may be substituted in this office 
memo uf even no. uaieu  

• 	 ORDER 

i t  Shri I. Pangernungsang, Sr. Supdt. of Post 
offices, Guwahati Division, Guwahati orders that the pay 
of Shri Lankeswar Das, SPM, Chandrapur be reduced by 

• 2(two) stages from 1720.00 to Rs.1640 0 00 in the time scale 
of pay of Rs.1400-.2300,00 for a period of four. months 
w,e 0 f 0  01.06.95. It is further directed that Shri Lankeswar 
Das will earn increment of Pay  during the period of 
reduction and that on expiry of this period the reduction 

• will not have the effect of postponing his future incre-. 
ment of pay. 

V 	- 

(I 
• 	 Sr. Supdt. o 	offices 

- 	Guwaha1iati Division, Guwahati, 

No E2/MSY/93-94, 	• 	 the May 1, 1995 

Copyto: 

19 	Shri Lankeswar Das, SPM, Chandrapur 
2 0 	The Sr. PM, Guwahati GPO 

- 3-4 	Chief PMG (Vig), Assam Circle, Guwahati 
5 	Punishment register 
6-70 	PF/CR file of the offiôi. - 

ØT 'O.  
I 	 81• ':'i•r-. - 

•0 

(I. 
Sr. Supdt. of PcYs offices 

Guwahati Division, Guwahati. 
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- Ti l?tt 	4tat p kod r1e '  
•1 4, 	 thaG 	 - 	r;' 	a• Oarn 

	

• 	- 	 A'p 	WQug.V.eLOa. 	- 

	

Oirkt ot-!7y thfl'iu tb; 	 Aj .h3t O 

OX'd 	 rN 	 .23 	5. t 	or - 	ag&rn 	 4 

OO 
 me 

	

t±tg' 	 Guwhatt'DjvjaGwahatj. 11 	rcn ;tt tM fIQ4? 	 v'•3 • 

Appellate 	s 	flirector of Poatal Services, 
.• 	I 	authority, 	Asam Circle,. Guwahati-781 00 1. 

	

1 	 • 	- 
• 	•I• 	

: 	 - 
() 	

I 

'- -2, 	- The undorsigned being tbe appellate authority 
.j-)road thetol-lovingr:relvant documentsand tflánuáls tin this 

case *oc$.ry iOf 	•uc by th o tho 	z-et 
it 	1t1n 

20. 	SSPOe, Guvahati flemo.No.E2/1fSY/93..94 dated 17.1.95 
() 

	

	 chge1agairasUtheappelLant 
under 4ulor16 of.CCS(CQA) RtUs, 1965.; 4.V'4 5 t')Ct 

tid 	•1dYr8,i'5 	frn.L4, bti 	r.i'-'n 
2,2. 	Statement of defence by the official dated 9.2.95 

(j , ) in responaotoiernoc oitedabovef py ; 

2,3* 	riThO i.mpügned órder;datod - óited at pára. 113 ;above II 

	

to b a ,is,r 	31.t7 •TtO•3' 'WQ 	UdU1Cr - 
. 204. 	I  The aopoal .cited. at Para. 1.1 above. 1j?)fl 	cLu1 3U & 	 - 

(u) 2'.5o tttO t er1rlèva -ntmanuaLs ;:aid rdocumezits',  cX' be 
Ltit: 	 - I 

3. 	9ervati 
9m 	 1rnp 	hy 	 U 

'bo tz- rt- 	Readintho&content ofothe oharge - made tagainst 
p?ttheLtappel1arit thatc,heaiied ztoroponU4SY Accountsdeépite 
avo repeatodcinstz,uctjorie troththe 44SP09 'iiGuwahati odtailed 
Ltcd-i.aoussion tLe necestary;hoi'e s ceit ci, obvióustthàt ,  the- 
i-ppehlantdeliberatelycdLaobeyed hiscco itroU.iniotftcor 'a r'• 

Ltnstzuctións'citiDg ünnoo esaary arid. irreievant ixouttds'for 
Eutrhis 	tLukctcarzy-1'out therorders . Lalso: find 'trthn ra'1 

ipóraaLroftrólovant docuinonta 1athetoróuthe:SSPOa .took-the 
oouu--  tepofLrii ti -atingdiscipljnarytac.tjozj he gave Z'tho) 
3C fappeU ant saverl', .ctiancee. colarifyin.g therelevarit rttte a 

proviaions - ,foropejjn of.14SY iAo count& But the ippetlant 
f, 	 the iguidGlinea aid iinstruotions U 
tut ssu.ed tbytlio SSPO 	Guwahatj.v P 	on* Ltry •bvi' I 	du 
to hiti on 	 on31 

- 10  Contd,..2,.. 
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Regarding the appoijant's contention that due 4  
roco3s of law was not obBervcd'andthe ,  ¶Iic ilinary 
uthorjty'in,&sod a. major er1t' at tar sêrving Memo,, ..' of charges ndor Rulo16"of CC$(CCA)Rules196S,i teal 

that this'rnjnt 'roquiro dtailec1 examination. Tbe roVevant 
portioz of

dtited'232.93 state tbofolIdwjn'z'_ • 	•% 	 :i 
"SI, S ii. 	ngornungang 8SPO,'Gijwahatj 

SbrjLanke'sjarDa, SPM be 1 reduced 1y 2(two) 	 Rs.1640/ in the 
Time Scale of pay for a period of i(one) year Wi 1.6.95, 
It is further directed that Shri X,ankeawar Das will, earn 
increment Otpay during the period of reduction and that on 
the expiry of thia poriod the redt*ctton wilt not t2avo Tho effect of PO 8tPOflt 	bie"tüt.irej 	enotay' 

... The apéi1a has cntnded that the 
ment'i a'maJor - jonaj 	Now a per CCS(CCA) Rules 9 63  Rule 11 therein 1 stipuiatea 'the minornaltiéswhjc'are as 

IT Zljo 	 • '' 	

_'•j 

	

1fif. 	
- 	 ' ' 	 J'.•• • 	1 

(•i) 1 	!tCenuuro •' 	 :i 	• 
("i; 	y 	i-.. 	 - 	.' 	C 	.: 	•&.. 	 I 

(i•i) 	k- VithI14jdjzj'Qt 	 : 

' t 	1! 	• j 	 1 	 r , 	
- 

pay of the whole or part of any 
pecuniary loss caused by him to the Government 
by negligence or breach of orders ; 

Reduction to a lower stage in the ?jme $calef 
pay not exceeding 3 years, wi j~ 'fhout cumlitjya effect and not adversely affecting $i rensio; 

• 	4 
(iv) 	Wi thholding of increments of pay ; 

tn From the above, it appears that reduction to a lower stage is daonec1 to be a nzinor penalty under two conditions I. :'-.'t:--'r 	.,, 	' 	 • 	•' 	.j duc tion. 3hou1.0riot be• for. moro than three yf3ars1; 
Xi) reduotioIisio*iJAot.vers.jy affect pension of the 

c 	 - 	'• 

T6e . punj3hont imposed by S5P0, Gu4ahatj Satisfied 
the first condition. Regarding the second, from the service, 
particulars of the official, it is soon that the officiaj is 
duG to retire on 31,7.96. It 'l1awba, to' bt. ee'ri whether the 
impositjo of the above penalty Jili!af,arojyarrect thrpen 
sionary benefits of the offjoiaI subsoqIentty 

' As jer provisions mid down in Rule 33 & 34 of Central Civil Sorvices(pensjon) Rules, 1 972, the pensionary benefits duo to a government SOD-'v-ant is computed on the basis of average emoluments w.r.t. the emoluments drawn by,  a Governent sorvant during the last, 10(ten) 
months of his sorvico. In this case, it is soon that the punish-
ment imposed w.e.1. 1.6.95 willejearly affect the emoluments for the last ton months of nervice of, the appellant which in turn will directly affect the amount ot pensionary benefits due 
to him on superannuatjo on 31.7.96. 

COfltd, • .3... 



IT 

c 	t1,c Cc ' i 	i 

1_5 

: 	 t1t 	i.-r:ii 	1 t - ' 	. 
En view of what ham been diecu5sed above, it is 

'ioar• that the punishment trnposed y SPO,Gi*s,ahtiis. in 
vioLation of theprovjsjocts laid down"in &tl. 11 of CCS(CCA) 
Rules, 1965 to the extent that 
imposed without due consideration of the impact that the said 
order will have on the pension and other retirement benefits .&i. 	& - duet to the appeilatXn •viewof what has been discussed 
above and considering' the longrears of gorvice rendered by 
the p llant - t 	oilowiujsrdered 

I 
4 . 

. 	I, s2Liniaw, 
Assa Cir e,Ghti4in  exercis of the powers vested to 
me as ppellate authority do horMy reduco tho punishont 
awarec'by thtSSPO Güuhiti i4oiátMe.No.22/M$Y/93..9 
cted '23.2.5 	tiiity thoraerfthat 	yofShri-t . 

t'as, PA, Guhj Dn, i v to be zbduoed by one stage 

	

• frond qj 72OJ=to*1 68o/ 1EV 	j3for1a period of'4(four) 

	

• 	is 	-trYdire ted th Sia& wiil can7-icre 
roent of pay during the period cf reduction and Lat on expiry 

•of this period the reduotion will not have the effect of poet- 
poni.g ii futwøi4cr ientt of pyaud i ,t ilLno, adverseLy 

	

-. 	.4 	• 	'.. 4. 

t.;Jrjt tj
:: 	'• ti 

C?) 

rx' '14 v 	;(cJA1.. 	(ts. ?. ta'pbniaw), - 	 ' 	- 	 - Director of Postal. Services, 
CiroLo,Ouwshpti781OQi... 

Wo • 	4 Z 	iric3 

Copyto t 	ThjLr,r. 	 'oI 	•t p1 	i' 

	

-1. , ;- 	 Shrj 1 Lak,war2)as, PA GuuThatj Dr./S.hIwabati, 
• TheS 	u 

 

of P0st Offices, Güuahri Divi sion , 
- 	 uweh4i78i.,0Q3. 	 c'ti 44 

'The Sr,'' tmst*i Ouwahati (P0-781 001. 

6. 	 Spare, 

:t 	 t 

"' S'i. •-/ M /- 	 a. if., IawphlAiaw) , , 

: 	 I 
•, W1. '•rrr, 	 n.: 	•'r 	t- 

• 
pot,t. 	 •.• 'Ei .c, 	 '•. 

	

iii,r.j, 	I 	! 	• •; 	 :- 	tv - 	- t•;,i': 	1 tr1•' 	Ii%• 	 ',.r'.'i 	. 
'. 	;• 	 •:s 	•:,:'.t 	 •:;I, 	-i1•-• 

ç: 	..t 	• .''. 	'- 	' 	'" 	 I; 
I. 	by r1; ti -  

	

,• 	• 

• 	 • 	 - 	I' •_ 
• 	 L 	• • 	 - 	•• 	I-', 	: 

• 	: 	 "• 	 - 

j 

S .  

i , 	.... 

II ,  



.'. 

IV 

L7- ): 	 Z" 

3L- 

"II-V 

-? 	

(V• 

DEPARTNT OF POSTS flDIA 
OFFICE OF THE SR.SUPDT.OF POST OFFICES GB D1', 

V 
GUVAliATI: -781001-  

4. 	 V 

To, 1-2) The Sr.P.M 	at1 /P.M.G.U. H.O 

3-7) The SPMs ASaCh1vala .BeltOla, Amerigogp 

KahiliPa, HengrabariV 
5atgaofl, MaukhU7 

areflgi, Noonmati, 
100_road, DisPur, Rehati 

Ulubari, BàmUfl1ma 1  fl 
Silpukhurii GOpinat 

V 
nagar, Fatail Ambar' 	

arghUlY, BMra1umh, 

V 

 Pan 
thgaOfl, KamaYa, Maligaon, 	

du,Ga' 

Jaluknj,Gut1 AirPort, Azara, IndraP1 

KhanaPara, OdalbCkr, GotanaSar.,BinO' 

ChafldrPUI', Dharapur. 

V NO.LI/TD 
 orthg List, Dated at Gwahati 

the g-2-9. 

SUtT0 DeliverY liste 

list is enclosed herewith 

 neceasary 

for 1 	
guidflCe and o rmatb0fl  

V 	

/ ( 

GuWahati 
V 	 SUPdt.0f for Sr. 	

post Offices, 
Dn ,Guw8hati_701  

Enc -'  
As above. 



List of de1irery Post Offices in Giwahtj 
(Arranged in 

iL 	U Li Alphabej 	order) 4 
TI,71  
..NONp 

2fdeliver.Po5t.Offjces 
_P.noc1e 1. Amba. Patasil 

merio 781025 

2, . 

Assam Sachibalaya 
781023 

Azar  781006 

.50 Bamunima idan, 781017 

6, Beltola 781021 

7. Bhar1ujj1 
781028 

8, Biiov ariagar 	.1 
781009 

Dispu 781013 

104 Gopiwj 	Nagar 
781005 

11. Gotanagar 781016 

1 24k Guaha-ti Air Port 
781033 

13. Gliwahati H.O. 781015 

14 Gwahat1 University H.O. 
 

81001 

1, In1rapur.  
781014 

H 	16 Jha1tharj 
781032 

H 	17 
; 

lwpara 	H 
781013 

18. Kamalthya 
781019 

19.' ithanapara 
781010 

20' arghu1i 
761022 

21 Maligaon R1yHed Qrte.' 
781004 

22, Mau1j 781011 

23 Narenga. 781171 

24. Noonjati 781026 

254 Pandu. 781020 

26. Rehabri 
781012 

2741 Ru.pnagar 781008 

28' Satgao ri 	 . 	 . 

781029 

29 ipuij 	. 

781027 

30'. 
. . . 	 .• 	 .. 

U1u.barj 	. 

781003 

31 0  Zoo Road 781007 
781024 

H 

V 



-2- 
List of No de1i'ery Post Offices..wjth tl4af 	of delivery .  

.. 

-ffl 	aeo?odl 
N 	

rr 	Nrn 	 es oost Offices 	 -throigh which su.x'ved - - . P - 	- 

Assam Engueer Irstit 	SlpWdii 	 781003, 
AssoniTrjbe 	 - do - 761003 

Ahoo 	 Gwah3tH.Q. 	/ 	781001 Fa.noy Bozr 	 GLI.wahoti H.0. 	 , 781001 
Plta Bzar 	

78100 
5. Poridu. Rly. Oo±oriy 	' Pandu. 	 781012 
7. Uzai-ibazar 	 hwahtj 1L0 	 781001, 

• 	 -.- 	

k 

List of B9s sttchedto.to-Su.b Off1ce.  
81 	NsmeTh?,5- 	 ofA7a Th Tfice , - - Pjoe 
1. 	Aingaon 	 Narengi 	 781026 2 	Asain Corigre 	- 	 - 	 . 	781003 , 3 	Bo.a 	. 	-Narengi-. . 	 761026 . 4. 	Damibj; 	 -.-' Rehabaj 	 . 	781008 
54 	Dehangargao 	Panda 781012 

• Dhirenpra' 	
..- 	 mori Ptail 	 .781025 

Jaar10 	 Dispur 	 781005 Kuinarp' 	 Bhar1uinuJth 	 781009 Sadi1pu3 	 Psndu. 	 731012 100 	Santpur 	 'Bhalujj1 	 781009 11. 	Scoku.ch2, 	 B1novir 	 781018 12..- . Sarjo . 	. 1 	•- 	tJ1.baj -. 	- 	 ..• 781007.  

- 

- 	 COntd...,3/ 

• 	.• 	

-:-., 	 ,, 	 - 	 . 	 . 	

. 

• 	 . 	.- 	 . 	 .- 	

• . 	 • 	 -. 	 . 

) 

-. --,---- - -• 

	 • 	

- :_i 	 :- -___ 



C 

 FNFH 	F 	N 	F 

	

(3) 	(4) 	(5, 	(6) 	(7) 	(8) 	(9) 	(10) 	(11) 	(12) (15) 	(16) 	(17) 
14 	 thandrapur Circle 

 

	

- 	5508 	5508 	30376 	.16752 	13624 	5608 	N2890 	27.18 	30' 	 - 

	

2755 	1165 	.1026 	9180 	5145 

110 	Chandr_ 	oc nur 81 	-  --  

Rajabari Grant 	
1026 	9180 	514 

- 	"----. 	
200 	200 	1100 	633 	467 	194 	12 	-,92  

3 	)hanker 	
i.. 	17 	133 	93 	244 	68 

4k' 	Hajobari 	 - 	104 	104 	654 	350 	304 	1.24 	 c54 
 

-------_ 4QQL 	
Ti 

5 	Borchapari 	 - 	6 	6 	21 	:11 	10 	3 	 -1 	 .4 	. - 	- 	- 

6 	Tatiara 	 - 	224 	224 	1310 	697 	613 	'217 	9 	118 	447 	:32 	1'7 	T25 	473 	319 

7-' 	Chandrapur No.2 	 - 	272 	272 	1541 	907 	634 	245 	ttl4 	 2 	?77 	1.0 	12 	414 	245 

8<,-

kK'ajah

Chandrapur6aon 	 - 	105 	105 	628 	395 	233 	 46 	51 	•-- 	.-- 	6 	- 3 	221 	34 - 

9 .'-'Chandrapur Bagicha 	 -- 	1211 	1211 	5333 	2953 	2380 	'947 	 .445 	450 	'140 	107 	?97 	1807 	1194 

10 	 Cwki 	 28 	28 	191 	114 	77 	27 	-...12 	 89 	44 

11 	Mikirpa 	 ------ 	 --- 	iJn-Inhabtte..4-. 	--• 

12, 	Hatibagra 	. 	 - 	86 	86 	568 	304 	264 	98 	52 	46. 	'45 	45 	t4 	:5 	172 	112 

13 	Gobordhan Grant 	 -- 	342 	342 	1882 	965 	917 	398 	21 	;4. Y27I 	'269 	 .371 	284 

' 	14.- 	Ghoraiant par 	 - 	208 	208 	1140 	558 	582 	224 	•1 	:11 	:412 	c432 	.- 	-- 	231 	131 

15 	Ghobalj 	 . 	 -- 	95 	95 	604 	293 	311 	132 	59 	.3 	35 	27 	3 	:2 	156 	126.. 

'

16. 	Dhankhundallo.1 	 -- 	41 	41 	217 	. 118 	99 	45 	27 	18 	36 	28 . . - 	 66 	46 

17 	KamarpurPahar 	 -- 	46 	46 	257 	135 	122 	43 	17 	26 	.- 	-- 	5 	.5 	. 95 	53' 

18 	Kaarpur 	. 	 - 	115 	115 	673 	351 	322 	130 	62 	68 	.4 	4 	- 	:1 	262 	1 82 

19-- 	Dhankhundallo.2 	 -- 	144 	144 	912 '  501 	.411 	133 	73 	60 	'316 	263 	- 	-- 	282 	151 

DipujiPathar 	. 	 - 	85 	85 	605 	336 	269 	148 	'64. 	.64 	312 	.251 	-- 	 97 	.29 
20 
21 	DipujiianPa 	 . 	 230 	230 	1580 	647 	733.348 	i.3 	65 	682 	586 	.-- 	._ . 373. 	199 

22 	Missaari No.2 	 - 	21 	. 21 	114 	65 	49 	14 	4 	.10 	-- 	.- 	- 	- 	53 	25 

23" 	Thakurkuthi8aon 	 . 	-- 	96 	96 	560 	289 	271 	101 	48 	 :6 	ii 	156 	'154 	229 	156 

24 	Thakurkuchi No.2 	. 	 -- 	39 	39 	323 	157 	146 	51 	 25 	 - 	10 	 107 	76 

25 	Missaari Gaon 	 - 	28 	28 	130 	69 	61 	28 	.12 	16 	- 	 34 	.32 . 	39 	70 

28 	Niz-Panbari6aon 	 . 	 140 	140 	798 	432 	366 	90 	50 	40 	32 	17 	Il 	8 	245 	152 

27 	.. . Kurkuria Saon 	 . 	. 	 - 	. 	. 	- 	Un-Inhabited 	 . 	. 	 . 

28 	hai No 2 	 Un-Inhabited 

29 	Ghograllo.2 	. 	. 	 -- 	. 	--. 	. 	 --Un-Inhabited--------- 	. 	--------- 

30 	. 	Niz-PanbariNo.2 	. 	 - 	23 	23 	125 	71 	54 	24 	•13 	11 	7. 	3 	 1 	34 	22, 

31 	Ahorigog 	. 	.. 	. 	. 	 ---- 	. ----------------- Un-Inhabited 

32 	HajobariNo.2.. -62 	62 	.395 	220 	175 	.86 	45 	41 	 . 	10 	4 	119 	73 

. 	. 	 . 	. 	 . 	 N.I.0 U.P. State Unit 

RURAL PRIMARY CENSUS ABSTRACT 	.. 	 . 	 . 	. 	 . 

. 	
. 	 () 	MI 	(4) 	(5) 	(16) 



(1) (2) 

34 Panikhati No.2 
Iharguli No.2 

• Bonda No.2 
7 Bonda Gaon 

38 Birkuchi No.2 
39 Nankepathar 'Area 
40 8orbilabjl 

'(9)  (12) 13) 
(3) 	(4) (5) :() 

U4) (15i 

• - 

(16) (7) 
- 0 246 214 •97 	- 49 66 t4 3 59 158 .161 

• 

6 	13 
193 7 

,5 1 
—.g 

: 12 
- 	 .210 
-- 	290 

: 210 
290 

1512 
1547 

925 '587 Z43 	16 :220 
•-.- 
218 24 	- 

'. 6 
20 

99 
405 

48 
154 

- 	 291 291 1678 
6 

'927 
46l 
7.5 

316 	F64 	i"J52' 36 "26 ;444 120 550 264 
- 	 60, 60 .316 .t6 .1:30 

311 	157 	54.: 
64 

2 :11 9t 
• 	 191 66 342 i1 	23:•.- -. 1 1123. '59 

SUn- nhaoed  

•1 

j 	- 

• 	 . 

• 	 - 	 • 
• 	 • 	 • 	 .' 	 'c 

IN 

I 	 - 	 •' 

-- -.---.-- -.--- 	 . 	 - 

F' 



To 
ccI 

2ô: 
•Dapartinent of Posts 	India 

0/0 £1e J11ief B"IG, ab sarii 3:Lrcle, Guwcihatj 

No V4/4-1 /u 
L9Gu..ahati, the 11-1111 

• 	 All.Iedsof 
Divisions/unit8 
Assaiji irole. 

enent of Rule-il Of 030) 11 ) AtAlea q  1965. 
Ref 	: 	 Dte 	letter !o. 12-3/91 -V 	t. 2-1O-91 

I have: been direued to foriarQ herewith  oopy of the notification No. 11012/4/86 .tI(A) dt. 13-7--90 a issued oy LP:i, & Cr. amendin iule-11 of .C(.JA) 'ules, 1965. 
2hj notification has oeer pu1jsij in the Official :azette on 
25-8-). since, the notjfjto was t coule into force from the 
date of its publication in tne Official Gazettee, the nernimnt 
to ule-II. iid,has aixeady come into force froln25 -d-90. 

2hia may please be brouht to tkie notoe of all Concerned. 
A.  Al  

Asset .Decto(Vj) Ag  
•iov 1 4 	tef RI, Assam Jclë•,Güwaht.. 

. 

f.\ 

ppy of tne 

	

.O. 	o. 	..... 	 . 	 . 	 In e.erc1' of th'e powers conferred by the povisionuj O arti?Lc ,59 	'c1àe() of article 146 b the Jont.jtutioL, ad aftr cOnittjo. with the. :Jomptroller 	Auditor ':tñer1 f Ih.iä th i1 	ô servir in the Indian Audit 
e 	 and Accoun 	)epari,iecjt, the Prjdeit neoy makes the followiri rules fu.1'thi ö anei the J'ritral Ci"iii 3ervjce. (Clã1flatjbn ëoflt.bl andAeil) •iOs; i5, n'añély- 

(1) Jise üles may 0t cafled tii Oentr1 Jivil 	rvices (Jiâsifiáátjon 9  cóntôi 	Apél) 	 Ruie 1990. 

(2) thty thall &0me1nto force on -trie 4~ of ti.ei' UD11-in tue official 
In ru 	11of th3 
C VI 
Otro1 and ppea1) ules, 1965 undei t1ehedin&'tIinor pen1tiest after cIã(iii), tne fllonn 	lthe •háll be inse. di ñamne13r :— 	 • 	 • 

r&duction 	j lower ste in te Ciine aëale \J Qof,ay for ye period riot e ce tding 3 	ars, winout effect caiii ibt. dVr1y affectir 
 

• 	
, /Pnsiohy'. 	• 

(.:v; IC athi 
uty creturytoth Government 

Ilkwr  

lit 

(/\. 	
0".O. 	• 	 • 

r 	- 
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